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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 117 OF 2024

TULSHIDAS SRIDHAR NAIK AND ORS. ...PETITIONERS
VERSUS

STATE OF GOA AND ORS. ...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT,
FOREST & CLIMATE CHANGE, UNION OF INDIA i.e. RESPONDENT NO. 7.

MOST RESPECTFULLY SHOWETH:

I, Dr. Dola Bhattacharjee D/o Shri. Samirendra Nath Bhattacharya, aged about 41,
currently working as Scientist “B™ at Ministry of Environment, Forest and Climate Change

(hereinafter referred to as “MoEF&CC™), do solemnly affirm and declare as under: -

I. That I am, the above named Deponent, authorized and competent to swear the present
Affidavit.

2. Itis humbly submitted that, I have perused and understood the contents of the present matter.
At the outset. I deny all averments, submissions, statements, allegations made therein except may

be specifically admitted herein after.

3. It is humbly submitted that in exercise of the powers conferred by sub-section (1) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, this ministry has issued
CRZ Notification since 1991 on 19/02/1991 in order to ensure the livelihood security to the fisher

communities and other local communities, living in the coastal areas, to conserve and protect
i NS
LlGlhnts)

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONNENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Ecnoaluru - 560 034,
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coastal stretches. The CRZ Notification 1991 was later superseded by the CRZ Notification of
2011 on 06/01/2011. This was further replaced by the CRZ Notification of 2019 on 18/01/2019.

4. That, according to the CRZ Notification of 2019, all Coastal States and Union Territories (UTs)
are required to update their Coastal Zone Management Plans (CZMP) in accordance with the new
provisions and submit them for approval. Until the updated CZMP is approved by this Ministry,
the provisions of the CRZ Notification of 2011 will continue to apply. Further, presently, in the
State of Goa, CRZ Notification, 2011 is applicable.

5. It is humbly submitted that this affidavit is being filed in compliance of order dated 23/04/2025
and 07/01/2025 and in continuation of this Ministry’s reply affidavit dated 06/01/2025 filed in the
present matter before this Hon’ble Tribunal. That vide the abovementioned orders, this Hon’ble

Tribunal has directed as follows:

... "We would also like MoEF&CC to give its opinion by way of an affidavit as to whether, if the
area of a bridge/project is exceeding 1,50,000 sq.mtrs, would it fall in the area development

project under category 8(b) of Schedulel of EIA Notification, 2006 "...

Copy of the reply affidavit dated 06/01/2025 is being marked and annexed as ANNEXURE-I.
Copy of order dated 07/01/2025 is being marked and annexed as ANNEXURE-II. Copy of order
dated 23/04/2025 is being marked and annexed as ANNEXURE-III.

6. It is humbly submitted that, in view of the above mentioned orders, the matter was examined
and it was observed that item 8(b) of the Schedule of the EIA notification, 2006 deals with the
Townships and Area Development projects covering an area > 50 ha and/or built up area

>1,50,000 sq. mtrs.

However, in view of the above, it appears that this provision may not be applicable to bridges as
bridges are not covered in item 8(b) and therefore for the construction of the same, Environmental

Clearance may not be required under EIA Notification, 2006.

7. It is respectfully submitted that in view of the above mentioned facts, the respondent humbly

prays that the Hon'ble Tribunal may be pleased to pass such order as deemed fit in the interest of

the justice.

T -]
.,.gﬂ_g/&&u?w —

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 560 034.
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8. It is respectfully submitted that the answering respondent without prejudice reserves his right to
2

- —
DEPONENT

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 560 034,

file an additional affidavit at a later stage, if necessary.

VERIFICATION
I, the above named Deponent, do hereby verify that the contents of the above affidavit
are true and correct to my knowledge as per the records of the answering respondents.

No part of it is false and nothing material has been concealed there from.

Verified at Bengaluru on this 30" day of May, 2025. )
ik "l

DEPONENT |

Dr. Dola Bhattacharjee |

Scientist ‘B’ i

MINISTRY OF ENVIRONHENT, FOREST & CLIMATE CHANGE |
Integrated Regiona! Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 560 034,

SWORNTO BEFORE ME -f”";‘"—_“:““‘“f
K |
B.M. CHAN mmr;‘(nl;iuﬁbﬁfp ;

Nota
Advocate & oramangala.

47,B.D.A. Complex,
! BANGALORE - 560 Q3A. |
|
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 117 OF 2024

TULSHIDAS SRIDHAR NAIK AND ORS. .... PETITIONERS
VERSUS
STATE OF GOA AND ORS. .... RESPONDENTS
INDEX
S. No. Particulars Page No.

I |Reply Affidavit on behalf of Ministry off 27
Environment, Forest and Climate Change i.e.,
Respondent No. 7

2. |ANNEXURE I: Copy of CRZ Notification, 2011 8-47
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ANNEXURE 1I: Copy of CRZ Notification, 2011 48-103

Filed by :-
Respondents Through Counsel

Dated: 6™ January, 2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 117 OF 2024

TULSHIDAS SRIDHAR NAIK AND ORS. ....PETITIONERS
VERSUS

STATE OF GOA AND ORS. .... RESPONDENTS

REPLY AFFIDAVIT ON__BEHALF OF MINISTRY OF
ENVIRONMENT, FOREST & CLIMATE CHANGE i.e.
RESPONDENT NO. 7.

MOST RESPECTFULLY SHOWETH:

I, Suresh Kumar Adapa S/o Sri. Ramulu, aged 45 years, currently
working as Scientist “E” at Ministry of Environment, Forest and Climate
Change, Regional Office at Bengaluru (hereinafter referred to as

“MoEF&CC”), do solemnly affirm and declare as under:-

1. That I am, the above named Deponent, authorized and well conversant
with the facts and circumstances of the present case and thus competent

to swear the present Affidavit.

N\ fourdn (-
Suresh Kumar Adapa
Scientist "E* / Additional Director ()
Ministry of Environment, Forest & Climate Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034
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It is humbly submitted that, I have perused and understood the contents of
the present matter. At the outset, I deny all averments, submissions,
statements, allegations made therein except may be specifically admitted

herein after.

It is humbly submitted that in exercise of the powers conferred by sub-
section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, Ministry of
Environment and Forest had notified the Coastal Regulation Zone
(hereinafter referred to as “CRZ”) Notification, 1991 on 19th February,
1991. In supersession of the CRZ Notification 1991, the CRZ
Notification, 2011 was notified on 6th January 2011, for regulation of
developmental activities along the coastal stretches and to ensure the
livelihood security to the fisher communities and other local communities,
living in the coastal areas, to conserve and protect coastal stretches. A

copy of CRZ Notification, 2011 is annexed herewith and marked as

A'&\\,\"A’\ [{&)’v

Suresh Kumar Adapa
Scientist "E" / Additional Director (S)

ANNEXURE- 1.

Ministry of Environment, Forest & Climate Change

Integrated Regional Office
Kendriya Sadan, Koramangala

LINAR LA e N Bengaluru - 560034

-
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4. That, it is further submitted that in supersession of the CRZ Notification,

2011, the CRZ Notification, 2019 was notified on 18th January, 2019,
having specific focus on conservation and management plans of
Ecologically Sensitive Areas (ESAs) which did not feature in the CRZ
Notification, 2011. A copy of CRZ Notification, 2019, is annexed

herewith and marked as ANNEXURE- 11.

[t is humbly submitted that as per paragraph 6 (i) of the CRZ Notification,
2019, “All coastal States and Union territory administrations shall revise
or update their respective coastal zone management plan (CZMP) framed
under CRZ Notification, 2011 number S.0.19(E), dated 6th January,
2011, as per provisions of this notification and to submit before the
Ministry of Environment, Forest and Climate Change for approval at the
earliest and all the project activities attracting the provisions of this
notification shall be required to be appraised as per the updated CZMP
under this notification and until and unless the CZMPs is so revised or
updated, provisions of this notification shall not apply and the CZMP as
per provisions of CRZ Notification, 2011 shall continue to be followed

for appraisal and CRZ clearance to such projects.” ‘\, T N \wa

Suresh Kumar Acapa
Scientist "E" / Additional Director (3)

Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034

Ministry of Environment, Forest & Climate Change
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6. It is humbly submitted that as of date, for the State of Goa CRZ

Notification, 2011 is still applicable.

7. That the Hon’ble Tribunal vide its order dated 02.12.2024 had particularly
directed this Ministry as follows:
“we had direct the respondent No.7- MoEF. &CC to file reply
affidavit, particularly, stating therein as to whether the project in
question would require EC or not, which could not be submitted by
them and additional four weeks’ time is prayed to be allowed by the
learned counsel Mr. Shubham Rathod, holding brief of learned
counsel Mr. Rahul Garg, representing respondent No.7- MoEF& CC
because he submits that learned counsel Mr. Rahul Garg has

undergone for some surgery in hospital.”

8. Itis humbly submitted that the proposal for the project in question has not
yet been received by this Ministry. As a result, the specific dimensions
and details of the project are not available so to render a definitive opinion

about the permissions/ clearances required for the project at this stage.

Suresh Kumar Adapa 5
ientist "E" itional Director
Scientist "E" / Additiona .
Ministry of Environment, Forest & Clllmcte Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034




9.

10.

11.

1427
6

It is humbly submitted that the construction of a standalone bridge does
not attract the provisions of the Environmental Impact Assessment (EIA)
Notification, 2006 as amended, unless it forms part of a National Highway
project, which is covered under Item 7(f) of the said Notification. Also,
the construction of a bridge is permissible and regulated in specific zones
within coastal areas as per the provisions of the CRZ Notification
2011/2019. The copy of the CRZ Notification 2011 and CRZ Notification

2019 is already annexed herewith and marked as ANNEXURE-I and

ANNEXURE-II respectively.

It is respectfully submitted that in view of the above-mentioned facts, the
respondent humbly prays that the Hon’ble Tribunal may be pleased to pass

-a'

such order as deemed fit in the interest of the justice.

It is respectfully submitted that the answering respondent without

prejudice reserves his right to file an additional affidavit at a later stage,

if so necessary.

Aot 0
5urQERlQ‘N F::D

ientist "E" / Additional Director (S)
Minis\‘rysgl?Environmeni, Forest & Cl.imcte Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034
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VERIFICATION
[, the above named Deponent, do hereby verify that the contents of the
above affidavit are true and correct to my knowledge as per the records of
the answering respondents. No part of it is false and nothing material has

been concealed there from.

Verified at Bengaluru on this 6™ day of January 2025,

(-
Mt
DEPONENT

Suresh Kumar Adapa
Scientist “E" / Additional Director (S)
Ministry of Environment, Forest & Climate Chaenge
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034

SWORN TO BEFORE ME

W om—

B.M. CHANDRASHEKAR
‘ Advocate & Notary Public
8.D.A. Complex, Koramangala
BANGALORE - 560 034
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REGD. NO. . L.-33004/32

Che Gazette of Judia

EXTRAORDINARY
T 1 —Eus 3 —3I9-WUE (ii)
PART I1—Section 3—Sub-section (ii)

st 9wy
PUBLISHED BY AUTHORITY
|, 19| ¢ faoedt, geeafaam, s=adt 6, 2011919 16, 1932 B

No. 19 NEW DELHI, THURSDAY, JANUARY 6, 2011/PAUSHA 16, 1932

MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)
COASTAL REGULATION ZONE
New Delhi, the 6 January, 2011

S.0.19 (E).- WHEREAS a draft notification under sub-section (1) of section and clause (V) of subsection (2)
of section 3 of the Environment (Protection) Act, 1986 was issued inviting objections and suggestions for the
declaration of coastal stretches as Coastal Regulation Zone and imposing restrictions on industries,
operations and processes in the CRZ was published vide S.0.N0.2291 (E), dated 15th September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15th September,
2010;

AND WHEREAS, the suggestions and objections received from the public have been considered by
the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, with a view
to ensure livelihood security to the fisher communities and other local communities, living in the coastal
areas, to conserve and protect coastal stretches, its unique environment and its marine area and to promote
development through sustainable manner based on scientific principles taking into account the dangers of
natural hazards in the coastal areas, sea level rise due to global warming, does hereby, declare the coastal
stretches of the country and the water area upto its territorial water limit, excluding the islands of Andaman
and Nicobar and Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as
Coastal Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of any
industry, operations or processes and manufacture or handling or storage or disposal of hazardous substances
as specified in the Hazardous Substances (Handling, Management and Transboundary Movement) Rules,
2009 in the aforesaid CRZ.; and


Annexure -I


12

1430

In exercise of powers also conferred by clause (d) and sub rule (3) of rule 5 of Environment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the Ministry of
Environment and Forests, number S.0.114(E), dated the 19th February, 1991 except as respects things done
or omitted to be done before such supercession, the Central Government hereby declares the following areas
as CRZ and imposes with effect from the date of the notification the following restrictions on the setting up
and expansion of industries, operations or processes and the like in the CRZ,-

(1) the land area from High Tide Line (hereinafter referred to as the HTL) to 500mts on the landward
side along the sea front.

(if) CRZ shall apply to the land area between HTL to 100 mts or width of the creek whichever is less
on the landward side along the tidal influenced water bodies that are connected to the sea and the
distance upto which development along such tidal influenced water bodies is to be regulated shall be
governed by the distance upto which the tidal effects are experienced which shall be determined
based on salinity concentration of 5 parts per thousand (ppt) measured during the driest period of the
year and distance upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMPs).

Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water bodies
means the water bodies influenced by tidal effects from sea, in the bays, estuaries, rivers, creeks,
backwaters, lagoons, ponds connected to the sea or creeks and the like.

(iii) the land area falling between the hazard line and 500mts from HTL on the landward side, in case
of seafront and between the hazard line and 100mts line in case of tidal influenced water body the
word ‘hazard line’ denotes the line demarcated by Ministry of Environment and Forests (hereinafter
referred to as the MoEF) through the Survey of India (hereinafter referred to as the Sol) taking into
account tides, waves, sea level rise and shoreline changes.

(iv) land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which will be
termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of sea
and the water and the bed area between LTL at the bank to the LTL on the opposite side of the bank,
of tidal influenced water bodies.

2 For the purposes of this notification, the HTL means the line on the land upto which the highest water
line reaches during the spring tide and shall be demarcated uniformly in all parts of the country by the
demarcating authority(s) so authorized by the MoEF in accordance with the general guidelines issued at
Annexure-l. HTL shall be demarcated within one year from the date of issue of this notification.

“Provided that in case there exists a bund or a sluice gate constructed in the past, prior to the date of
notification issued vide S.O. 114(E) dated 19" February, 1991, the HTL shall be restricted up to the line long
along the bund or the sluice gate and in such a case, area under mangroves arising due to saline water ingress
beyond the bund or sluice gate shall be classified as CRZ-IA irrespective of the extent of the area beyond the
bund or sluice gate. Such areas under mangroves shall be protected and shall not be diverted for any
developmental activities.”®

[16. Inserted vide S. O. No. 1422 (E) dated 15 May, 2020]

3 Prohibited activities within CRZ,- The following are declared as prohibited activities within the
CRZ,-
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(i) Setting up of new industries and expansion of existing industries except,-
(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression “foreshore facilities” means those activities permissible under this
notification and they require waterfront for their operations such as ports and harbours, jetties, quays,

wharves, erosion control measures, breakwaters, pipelines, lighthouses, navigational safety facilities,
coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of desalination
plants in the areas not classified as CRZ-I(i) based on an impact assessment study including social
impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(if) manufacture or handling oil storage or disposal of hazardous substance as specified in the notification of
Ministry of Environment and Forests, No. S.0.594 (E), dated the 28th July 1989, S.0.N0.966(E), dated the
27th November, 1989 and GSR 1037 (E), dated the 5th 3 December ,1989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and vice versa;

(b) facilities for receipt and storage of petroleum products and liquefied natural gas as specified in
Annexure-I1 appended to this notification and facilities for regasification of Liquefied Natural Gas
(hereinafter referred to as the LNG) in the areas not classified as CRZ- I(i) subject to implementation
of safety regulations including guidelines issued by the Oil Industry Safety Directorate in the Ministry
of Petroleum and Natural Gas and guidelines issued by MoEF and subject to further terms and
conditions for implementation of ameliorative and restorative measures in relation to environment as
may be stipulated by in MoEF.

Provided that facilities for receipt and storage of fertilizers and raw materials required for
manufacture of fertilizers like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric acid and the
like, shall be permitted within the said zone in the areas not classified as CRZ-I(i).

(ii1) Setting up and expansion of fish processing units including warehousing except hatchery and natural fish
drying in permitted areas:

(iv) Land reclamation, bunding or disturbing the natural course of seawater except those,-

®[(a) required for setting up, construction or modernisation or expansion of foreshore facilities like
ports, harbours, jetties, wharves, quays, slipways, bridges, sealink, road on stilts, road on reclaimed
surface, and such as meant for defence and security purpose and for other facilities that are essential
for activities permissible under the notification]:
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Provided that such roads shall not be taken as authorised for permitting development on
landward side of such roads till existing High Tide Line.

Provided further that the use of reclaimed land may be permitted for roads, mass rapid or
multimodal transit system, construction and installation, on landward side of such roads, of all
necessary associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signal system, transit stopover of permitted designs; except
for any industrial operation, repair and maintenance.;]

[8. Substituted vide S. O. No. 3552 dated 30" December, 2015; the 8" amendment]

(b) measures for control of erosion, based on scientific including Environmental Impact Assessment
(hereinafter referred to as the EIA) studies

(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for
structures for prevention of salinity ingress and freshwater recharge based on carried out by any
agency to be specified by MoEF.

(v) Setting up and expansion of units or mechanism for disposal of wastes and effluents except facilities
required for,-

(a) discharging treated effluents into the water course with approval under the Water (Prevention and
Control of Pollution) Act, 1974 (6 of 1974);

(b) storm water drains and ancillary structures for pumping;

(c) treatment of waste and effluents arising from hotels, beach resorts and human settlements located
in CRZ areas other than CRZ-1 and disposal of treated wastes and effluents;

(vi) Discharge of untreated waste and effluents from industries, cities or towns and other human settlements.
T he concerned authorities shall implement schemes for phasing out existing discharge of this nature, if any,
within a time period not exceeding two years from the date of issue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, flyash for the
purpose of land filling and the like and the concerned authority shall implement schemes for phasing out any
existing practice, if any, shall be phased out within a period of one year from date of commencement of this
notification. Note:-The MoEF will issue a separate instruction to the State Governments and Union territory
Administration in respect of preparation of Action Plans and their implementation as also monitoring
including the time schedule thereof, in respect of paras (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects classified as
strategic and defence related in terms of EIA notification, 2006 identified by MoEF based on scientific
studies and in consultation with the State Government or the Union territory Administration.

) °[Reclamation for commercial purposes such as shopping and housing complexes, hotels and
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entertainment activities except for construction of memorials/monuments and allied facilities, only in CRZ-I1V
(A) areas, in exceptional cases, by the concerned State Government, on a case to case basis;].

[5. Substituted vide S. O. 556 (E) dated 17" February, 2015; the 5" Amendment]

() Mining of sand, rocks and other sub-strata materials except,-
E inaral i1abl . |
[“(a) mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining and
Minerals (Development) Act, 1957 (67 of 1957) occurring as such or in association with one or
other minerals”]'*
(b) exploration and exploitation of Oil and Natural Gas.
[14. Substituted vide S. O. No. 1227(E) dated 6" October, 2017; the 14" amendment]

(d) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the following:-
(@) in the areas which are inhabited by the local communities and only for their use.
(b) In the area between 200mts-500mts zone the drawl of ground water shall be permitted only when
done manually through ordinary wells for drinking, horticulture, agriculture and fisheries and where
no other source of water is available. Note:-Restrictions for such drawl may be imposed by the

Authority designated by the State Government and Union territory Administration in the areas
affected by sea water intrusion.

(dai) Construction activities in CRZ-1 except those specified in para 8 of this notification.

(i) °[Dressing or altering the sand dunes, hills, natural features including landscape change for
beautification, recreation and other such purpose except utilising the rocks/hills/natural features, only in
CRZ-1V (A) areas, for development of memorials/monuments and allied facilities, by the concerned State
Government;]

[5. Substituted vide S. O. 556 (E) dated 17" February, 2015; the 5" Amendment]

(dv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4. Regulation of permissible activities in CRZ area.- The following activities shall be regulated except
those prohibited in para 3 above,-

() (a) clearance shall be given for any activity within the CRZ only if it requires waterfront and
foreshore facilities;
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(b) for those projects which are listed under this notification and also attract EIA notification, 2006
(S.0.1533 (E), dated the 14th September, 2006), for such projects clearance under EIA notification
only shall be required subject to being recommended by the concerned State or Union territory
Coastal Zone Management Authority (hereinafter referred to as the CZMA).

(c) Housing schemes in CRZ as specified in paragraph 8 of this notification;

(d) Construction involving more than 20,000sq mts built-up area in CRZ-I1 shall be considered®[for
approval] in accordance with EIA notification, 2006 and in case of projects less than 20,000sq mts
built-up area shall be approved by the concerned State or Union territory Planning authorities in
accordance with this notification after obtaining recommendations from the concerned CZMA and
prior recommendations of the concern CZMA shall be essential for considering the grant of
environmental clearance under EIA notification, 2006 or grant of approval by the relevant planning
authority.

(e) MoEF may under a specific or general order specify projects which require prior public hearing of
project affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures [and salt works];

[3. Inserted vide S. O. No. 3085 dated 28" November, 2014: the 3@ Amendment]

() ®[construction of road by way of reclamation in CRZ area shall be only in exceptional cases,
to be recommended by the concerned Coastal Zone Management Authority and approved by
the Ministry of Environment, Forest and Climate Change; and in case the construction of such
road is passing through mangroves or likely to damage the mangroves, three times the number
of mangroves destroyed or cut during the construction process shall be replanted.]

[8. Inserted vide S. O. No. 3552 dated 30" December, 2015; the 8" Amendment]

(ii) thefollowing activities shall require clearance from MoEF3[after being recommended by the concerned
CZMA], namely:-

[3. Inserted vide S. O. No. 3085 dated 28" November, 2014: the 3@ Amendment]

(@) *[those activities listed under category ‘A’ in the EIA notification 2006 and permissible under the
said notification.]

[3.Substituted vide S. O. No. 3085 dated 28" November, 2014: the 3@ Amendment]

(b) construction activities relating to projects of Department of Atomic Energy or Defence
requirements for which foreshore facilities are essential such as, slipways, jetties, wharves, quays;
except for classified operational component of defence projects. Residential buildings, office
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buildings, hospital complexes, workshops of strategic and defence projects in terms of EIA
notification, 2006.;

(c) construction, operation of lighthouses;
(d) laying of pipelines, conveying systems, transmission line;

(e) exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants. MoEF
may specify for category of projects such as at (f), (g) and (h) of para 4;

[“(g) mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other
minerals”]*

[14. Substituted vide S. O. No. 1227(E) dated 6" October, 2017; the 14" amendment]

(h) Facilities for generating power by non-conventional energy resources, desalination plants and
weather radars;

(i) Demolition and reconstruction of (a) buildings of archaeological and historical importance, (ii)
heritage buildings; and buildings under public use which means buildings such as for the purposes of
worship, education, medical care and cultural activities;

(j) °[Construction of memorials/monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely:—

(A) The concerned State Government shall submit justification for locating the project in CRZ
-1V (A) area along with details of alternate sites considered and weightage matrix on various
parameters including environmental parameters, to State CZMA who will examine the project
and make recommendation to the Central Government (MoEF) for grant of Terms of
Reference (ToRs) for preparation of an environmental impact assessment report by the State
Government;

(B) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management Plan
(DMP) including on-site and off-site emergency plan and evacuation plan during emergency, to
the State Pollution Control Board for conduct of public hearing for the proposed project in
accordance with the procedure laid down under the Environment Impact Assessment
notification;

(C) The concerned State Government shall, after addressing the relevant issues raised by the
public during the public hearing referred to in sub-item (B), submit the final EIA, EMP, Risk



18

1486

Assessment and DMP, to the State CZMA for their examination and recommendation to
MoEF;”

(D) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-item (B), if it is satisfied that the project will
not involve rehabilitation and resettlement of the public or the project site is located away from
human habitation.]

[ 5. Inserted vide S. O. 556 (E) dated 17t February, 2015; the 5" Amendment]

4.2Procedure for clearance of permissible activities.- All projects attracting this notification shall be
considered for CRZ clearance as per the following procedure, namely:-

() The project proponents shall apply with the following documents seeking prior clearance under CRZ
notification to the concerned State or the Union territory Coastal Zone Management Authority,-

(@ Form-1 (Annexure-1V of the notification);

(b) Rapid EIA Report including marine and terrestrial component except for construction projects
listed under 4(c) and (d)

(c) Comprehensive EIA with cumulative studies for projects in the stretches classified as low and
medium eroding by MoEF based on scientific studies and in consultation with the State Governments
and Union territory Administration;

(d) Disaster Management Report, Risk Assessment Report and Management Plan;}

(e) CRZ map indicating HTL and LTL demarcated by o n e o f t h e authorized agency (as indicated
in para 2) i n 1:4000 scale;

(f) Project layout superimposed on the above map indicated at (e) above;}

(9) The CRZ map normally covering 7km radius around the project site.
(h) The CRZ map indicating the CRZ-I, II, Ill and IV areas including other notified ecologically
sensitive areas;

(i) No Objection Certificate from the concerned State Pollution Control Boards or Union territory
Pollution Control Committees for the projects involving discharge of effluents, solid wastes, sewage
and the like.;

@) The concerned CZMA shall examine the above documents in accordance with the approved CZMP and
in compliance with CRZ notification and make recommendations within a period of sixty days from date of
receipt of complete application,-

(@ MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as the
SEIAA) as the case may be for the project attracting EIA notification, 2006;
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(b) MoEF for the projects not covered in the EIA notification, 2006 but attracting para 4(ii) of the
CRZ notification;

(c) ’[SEIAA, for the projects specified under paragraph 4(i) (except with respect to item (d)
thereof relating to building projects with less than 20,000 sg. mts of built-up area) and for the
projects not attracting EIA notification, 2006.]

[3. Inserted vide S. O. No. 3085 dated 28™ November, 2014; the 3@ Amendment]

[Sub Para 4.2, clause (iii), (vi), (v) and (vi) substituted vide S. O. 1393(E) dated 3 May,2017]

(i)

In paragraph 4, in sub-paragraph 4.2, for clause (iii), (vi), (v) and (vi), the following clauses shall be substituted,
namely:-

“[(ii1) MoEF or SEIAA shall consider such projects for clearance based on the recommendations of the
concerned CZMA within a period of sixty days.

(iv) In case the CZMAs are not in operation due to their reconstitution or any other reasons, then it shall be
responsibility of the Department of Environment in the State Government or Union territory Administrations,
who are the custodian of the Coastal Zone Management Plans of respective States or Union territories to
provide comments and recommend the proposals in terms of the provisions of the said notification to the
Ministry of Environment, Forest and Climate Change.

“(v) The clearance accorded to the projects under this notification shall be valid for a period of seven years
from the date of issue of such clearance:

Provided that the construction activities shall commence within a period of five years from the date of the issue
of clearance and the construction be completed and the operations be commenced within seven years from the
date of issue of such clearance:
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Provided further that the period of validity may be extended for a maximum period of three years in case an
application is made to the concerned authority by the applicant within the validity period, along with
recommendation for extension of validity of the clearance by the concerned State / Union Territory Coastal

Zone Management Authority”;*°

[15. Substituted vide S. O. 1002(E) dated 6™ March, 2018]

(vi) For Post clearance monitoring.—
(@) it shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of
the stipulated terms and conditions of the environmental clearance in hard and soft copies to the regulatory
authority(s) concerned, on 1% June and 31% December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its copies shall be
given to any person on application to the concerned CZMA.

(b) the compliance report shall also be displayed on the website of the concerned regulatory authority.

(vii) To maintain transparency in the working of the CZMAs it shall be the responsibility of the CZMA to
create a dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also the approved
CZMPs of the respective State Government or Union territory”]*.

[12. inserted vide S. O. 1393(E) dated 3™ May, 2017; the 12" Amendment]
5. Preparation of Coastal Zone Management Plans.
(1) The MoEF may obtain the CZMPs prepared through the respective State Government or Union territory;

(if) The CZMPs may be prepared by the coastal State Government or Union territory by engaging reputed
and experienced scientific institution(s) or the agencies including the National Centre for Sustainable Coastal
Management (hereinafter referred to as the NCSCM) of MoEF and in consultation with the concerned
stakeholders;

(iif) The hazard line shall be mapped by MoEF through Sol all along the coastline of the country and the
hazard line shall be demarcated taking into account, tide, waves, sea level 7 rise and shoreline changes;

(iv) For the purpose of depicting the flooding due to tides, waves and sea level rise in the next fifty and
hundred years, the contour mapping of the coastline shall be carried out at 0.5m interval normally upto 7km
from HTL on the landward side, and the shoreline changes shall be demarcated based on historical data by
comparing the previous satellite imageries with the recent satellite imageries;

(v) Mapping of the hazard line shall be carried out in 1:25,000 scale for macro level planning and 1:10,000
scale or cadastral scale for micro level mapping and the hazard line shall be taken into consideration while
preparing the land use plan of the coastal areas;

(vi) The coastal States and Union Territory will prepare within a period of twenty four months from the date
of issue this notification, draft CZMPs in 1:25,000 scale map identifying and classifying the CRZ areas
within the respective territories in accordance with the guidelines given in Annexure-1 of the notification,
which involve public consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territory to the concerned
CZMA for appraisal, including appropriate consultations, and recommendations in accordance with the
procedure(s) laid down in the Environment (Protection) Act, 1986;
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objectionsreceived-from-the-stakeholders:
[1. Substituted vide S. O. 2557(E) dated 22" August, 2013; the first amendment]

i { obiecti od § I holders:]
[2. Substituted vide S. O. 1244(E) dated 30™ April, 2014; the second amendment]

(viii) °[The Coastal Zone Management Authority of a State or of a Union territory shall submit the
draft Coastal Zone Management Plan along with its recommendations to the Ministry of Environment,
Forest and Climate Change, after incorporating the suggestions and objections received from the
stakeholders;]

[6. Substituted vide S. O. 938(E) dated 31t March, 2015; the 6" Amendment]

(ix) MoEF shall thereafter consider and approve the CZMPs within a period of f o u r months from the date of
receipt of the CZMPs complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State Government, Union
Territory Administration, the local authority or the concerned CZMA within the framework of such approved
CZMPs as the case may be in accordance with provisions of this notification;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the concerned State
Government or the Union territory may consider undertaking revision of the maps following the above
procedures;
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(xii) [The Coastal Zone Management Plans as already approved by the erstwhile Ministry of
Environment and Forest under the Coastal Regulation Zone notification, 1991, shall be valid up to the
31t day of July, 20617 [2018]%0r till such time as the approval is given by this Ministry to the fresh
Coastal Zone Management Plans made under the said notification, whichever is earlier.]*

[9.Substituted by S. O. 1212(E) dated 22" March, 2016; the 9" Amendment]
[11. Substituted by S. O. 622(E) dated 23" February, 2017; the 11" Amendment]
[13. Substituted by S. O. 622(E) dated 23" February, 2017; the 13" Amendment]

6. Enforcement of the CRZ, notification, 2011-

(@) For the purpose of implementation and enforcement of the provisions this notification and compliance
with conditions stipulated thereunder, the powers either original or delegated are available under
Environment (Protection) Act, 1986 with the MoEF, State Government or the Union territory Administration
NCZMA and SCZMA:s;

(b) The composition, tenure and mandate of NCZMA and State Government or the Union territory CZMAs
have already been notified by MoEF in terms of Orders of Hon’ble 8 Supreme Court in Writ Petition 664 of
1993;

(c) the State Government or the Union territory CZMAs shall primarily be responsible for enforcing and
monitoring of this notification and to assist in this task, the State Government and the Union territory shall
constitute district level Committees under the Chairmanship of the District Magistrate concerned containing
atleast three representatives of local traditional coastal communities including from fisherfolk;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as were permissible
under the provisions of the CRZ notification, 1991, but which have not obtained formal approval from
concerned authorities under the aforesaid notification shall be considered by the respective Union territory
CZMAs and the dwelling units shall be regularized subject to the following condition, namely-

(i)these are not used for any commercial activity
(ii) these are not sold or transferred to non-traditional coastal community.

7. Classification of the CRZ — For the purpose of conserving and protecting the coastal areas and marine
waters, the CRZ area shall be classified as follows, namely:-
(i) CRZ-I,—

A. The areas that are ecologically sensitive and the geomorphological features which play a role in the
maintaining the integrity of the coast,-
@ Mangroves, in case mangrove area is more than 1000 sq. mts, a buffer of 50meters along the
mangroves shall be provided;
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() Corals and coral reefs and associated biodiversity;

© Sand Dunes;

(d Mudflats which are biologically active;

(e) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other protected
areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972), the Forest
(Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29 of 1986);
including Biosphere Reserves; “except in the case of the Sundarbans Biosphere Reserve, wherein,
the categorization of CRZ and delineation of the HTL and CRZ boundaries shall be done in
consonance with the provisions of the CRZ Notification, 2011
Note: The CVCA delineated within the Sundarbans Biosphere Reserve shall be managed by the
Integrated Management Plan prepared by the State Government and approved by the Central
Government”.®

[16. Inserted vide S. O. No. 1422 (E) dated 1t May, 2020]

() Salt Marshes;

@ Turtle nesting grounds;

() Horse shoe crabs habitats;

() Sea grass beds;

() Nesting grounds of birds;

(k) Areas or structures of archaeological importance and heritage sites.

B. The area between Low Tide Line and High Tide Line;

(ii) CRZ-I1I,-

The areas that have been developed upto or close to the shoreline.

Explanation.- For the purposes of the expression “developed area” is referred to as that area within the
existing municipal limits or in other existing legally designated urban areas which are substantially built-up
and has been provided with drainage and approach roads and other infrastructural facilities, such as water
supply and sewerage mains;

(iii) CRZ-111,-

Areas that are relatively undisturbed and those do not belong to either CRZ-I or Il which include coastal zone
in the rural areas (developed and undeveloped) and also areas within municipal limits or in other legally
designated urban areas, which are not substantially built up.

(iv.) CRZ-1V,-

A. the water area from the Low Tide Line to twelve nautical miles on the seaward side;
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B. shall include the water area of the tidal influenced water body from the mouth of the water body at
the sea upto the influence of tide which is measured as five parts per thousand during the driest
season of the year.

(v) Areas requiring special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities,-

A. (i) CRZ area falling within municipal limits of Greater Mumbai;
(i) the CRZ areas of Kerala including the backwaters and backwater islands;
(ilf) CRZ areas of Goa.

B. Critically Vulnerable Coastal Areas (CVCA) such as Sunderbans region of West Bengal and other
ecologically sensitive areas identified as under Environment (Protection) Act, 1986 and managed with the
involvement of coastal communities including fisherfolk.

8. Norms for regulation of activities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be regulated by the
concerned CZMA in accordance with the following norms, namely:-

I. CRZ-1,-
(i) no new construction shall be permitted in CRZ-1 except,-
(a) projects relating to Department of Atomic Energy;
(b) pipelines, conveying systems including transmission lines;
(c) facilities that are essential for activities permissible under CRZ-I;

(d) installation of weather radar for monitoring of cyclones movement and prediction by Indian
Meteorological Department;

(e) construction of trans harbour sea link and without affecting the tidal flow of water, between LTL
and HTL.

(f) development of green field airport already approved at only Navi Mumbai;

(if) Areas between LTL and HTL which are not ecologically sensitive, necessary safety measures will be
incorporated while permitting the following, namely:-

(a) exploration and extraction of natural gas;

(b) construction of dispensaries, schools, public rainshelter, community toilets, bridges, roads, jetties,
*[erosion control measures],water supply, drainage, sewerage which are required for traditional
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inhabitants living within the biosphere reserves after obtaining approval from concerned CZMA.
[3. Inserted vide S. O. No. 3085 dated 28" November, 2014; the 3" Amendment

(c) necessary safety measure shall be incorporated while permitting such developmental activities in
the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;
(e) desalination plants;
(f) storage of non-hazardous cargo such as edible oil, fertilizers and food grain within notified ports;

(9) construction of trans harbour sea links, roads on stilts or pillars without affecting the tidal flow of
water.

[“(h) Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other minerals in
the inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per mining
plan approved by the Department of Atomic Energy.

Provided that the manual mining operations are carried out only by deploying persons using
baskets and hand spades for collection of ore or mineral within the intertidal zone and as per approved
mining plan.

Explanation.- For the purpose of this notification, manual mining shall mean the mining operation

undertaken without deploying or using drilling and blasting or Heavy Earth Moving Machinery in the
intertidal zone.”]*

[14. Inserted vide S. O. No. 1227(E) dated 6™ October, 2017; the 14" amendment]

1. CRZ-11,-

(i) buildings shall be permitted only on the landward side of the existing road, or on the landward side of
existing authorized structures;

(i) "[buildings permitted on the landward side of the existing and proposed roads or existing authorised
structures shall be subject to the existing local town and country planning regulations as modified from time
to time, except the Floor Space Index or Floor Area Ratio, which shall be as per 1991 level:

Provided that no permission for construction of buildings shall be given on landward side of any new roads
which are constructed on the seaward side of an existing road:

Provided further that the construction in CRZ-II area of Goa, Kerala and Mumbai shall be governed by the
provisions of Clause V of paragraph 8.]
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[7. Substituted vide S. O. 1599 (E) dated 16™ June, 2015; the 7" amendment]

(iii) reconstruction of authorized building to be permitted subject with the existing Floor Space Index or
Floor Area Ratio Norms and without change in present use;

(iv) facilities for receipt and storage of petroleum products and liquefied natural gas as specified in
Annexure-I1 appended to this notification and facilities for regasification of Liquefied Natural Gas subject to
the conditions as mentioned in sub-paragraph (ii) of paragraph 3;

(v) desalination plants and associated facilities;

(vi) storage of non-hazardous cargo, such as edible oil, fertilizers and food grain in notified ports;

(vii) facilities for generating power by non-conventional power sources and associated facilities;

I1.CRZ-1I1,-

A. Area upto 200mts from HTL on the landward side in case of seafront and 100mts along tidal influenced
water bodies or width of the creek whichever is less is to be earmarked as “No Development Zone (NDZ)” -

(1) the NDZ shall not be applicable in such area falling within any notified port limits;

(if) No construction shall be permitted within NDZ except for repairs or reconstruction of existing authorized
structure not exceeding existing Floor Space Index, existing plinth area and existing density and for
permissible activities under the notification including facilities essential for activities;
Construction/reconstruction of dwelling units of traditional coastal communities including fisherfolk may be
permitted between 100 and 200 metres from the HTL along the seafront in accordance with a comprehensive
plan prepared by the State Government or the Union territory in consultation with the traditional coastal 11

communities including fisherfolk and incorporating the necessary disaster management provision, sanitation
and recommended by the concerned State or the Union territory CZMA to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ —
(a) agriculture, horticulture, gardens, pasture, parks, play field, and forestry;
(b) projects relating to Department of Atomic Energy;

[“(c) Mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other minerals”]'*

[14. Substituted vide S. O. No. 1227(E) dated 6" October, 2017; the 14" amendment]
(d) salt manufacture from seawater;

(e) facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-
Il
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() facilities for regasification of liquefied natural gas subject to conditions as mentioned in subparagraph (ii)
of paragraph 3;

(9) facilities for generating power by non conventional energy sources;

(h) Foreshore facilities for desalination plants and associated facilities;

(i) weather radars;

() construction of dispensaries, schools, public rain shelter, community toilets, bridges, roads, provision of
facilities for water supply, drainage, sewerage, crematoria, cemeteries and electric sub-station which are

required for the local inhabitants may be permitted on a case to case basis by CZMA,;

(k) construction of units or auxiliary thereto for domestic sewage, treatment and disposal with the prior
approval of the concerned Pollution Control Board or Committee;

() facilities required for local fishing communities such as fish drying yards, auction halls, net mending
yards, traditional boat building yards, ice plant, ice crushing units, fish curing facilities and the like;

(m) development of green field airport already permitted only at Navi Mumbai.
B.Area between 200mts to 500mts,-
The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach resorts for tourists or
visitors subject to the conditions as specified in the guidelines at Annexure-II1 ;

(i) facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-
Il;

(iii) facilities for regasification of liquefied natural gas subject to conditions as mentioned in sub-paragraph
(ii) of paragraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fertilizers, food grain in notified ports;
(v) foreshore facilities for desalination plants and associated facilities;
(vi) facilities for generating power by non-conventional energy sources;

(vii) construction or reconstruction of dwelling units so long it is within the ambit of traditional rights and
customary uses such as existing fishing villages and goathans. Building permission for such construction or
reconstruction will be subject to local town and country planning rules with overall height of construction not
exceeding 9mts with two floors (ground + one floor);

(viit) Construction of public rain shelters, community toilets, water supply drainage, sewerage, roads and
bridgesbyCZM Awhomayals o permit construction of 12 schools and dispensaries for local
inhabitants of the area for those panchayats, the major part of which falls within CRZ if no other area is
available for construction of such facilities;



28

1436

(ix) reconstruction or alteration of existing authorised building subject to sub-paragraph (vii), (viii);
(x) development of green field airport already permitted only at Navi Mumbai.

[“(xi) Mining of Atomic Minerals notified under Part-B of the First Schedule of the Mining and
Minerals (Development) Act, 1957 occurring as such or in association with one or other minerals”]4

[14. Inserted vide S. O. No. 1227(E) dated 6™ October, 2017; the 14" amendment]
(IV) In CRZ-1V areas,-

The activities impugning on the sea and tidal influenced water bodies will be regulated except for traditional
fishing and related activities undertaken by local communities as follows:-

(@) No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from all activities
including from aquaculture operations shall be let off or dumped. A comprehensive plan for treatment of
sewage generating from the coastal towns and cities shall be formulated within a period of one year in
consultation with stakeholders including traditional coastal communities, traditional fisherfolk and
implemented;

(b) Pollution from oil and gas exploration and drilling, mining, boat house and shipping;

(c) There shall be no restriction on the traditional fishing and allied activities undertaken by local
communities.

V. Areas requiring special consideration,-

1. CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the CRZ area of the Greater Mumbai because of the environmental issues,
relating to degradation of mangroves, pollution of creeks and coastal waters, due to discharge of untreated
effluents and disposal of solid waste, the need to provide decent housing to the poor section of society and
lack of suitable alternatives in the inter connected islands of Greater Mumbai shall be regulated as follows,
namely:-

A. Construction of roads - In CRZ-1 areas indicated at sub-paragraph (i) of paragraph 7 of the notification the
following activities only can be taken up:-

@ Construction of roads, approach roads and missing link roads approved in the Developmental Plan of
Greater Mumbai on stilts ensuring that the free flow of tidal water is not affected, without any benefit of
CRZ-II accruing on the landward side of such constructed roads or approach roads subject to the following
conditions:-
(i) All mangrove areas shall be mapped and notified as protected forest and necessary protection and
conservation measures for the identified mangrove areas shall be initiated.
(if) Five times the number of mangroves destroyed/cut during the construction process shall be
replanted.

B. Solid waste disposal sites shall be identified outside the CRZ area and thereafter within two years the
existing conventional solid waste sites shall be relocated outside the CRZ area.
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[“C. The construction of sewage treatment plants in CRZ-I for the purpose of treating the sewage from the municipal
area shall be taken only by the municipal authorities in exceptional circumstances, where no alternate site is available to
set up such facilities, subject to recommendations of the concerned CZMA and approval by the Central Government.
Three times the number of mangroves destroyed or cut during construction process shall be replanted”]*?;

[12. C inserted vide S. O. 1393(E) dated 3'® May, 2017; the 121" Amendment]
(iii) In CRZ-11 areas-

(@) The development or redevelopment shall continue to be undertaken in accordance with the norms laid
down in the Town and Country Planning Regulations as they existed on the date of issue of the notification
dated the 19" February, 1991, unless specified otherwise in this notification.

(b) SLUM REHABITATION SCHEMES,-

1. In the Greater Mumbai area there are large slum clusters with lakhs of families residing therein and the
living conditions in these slums are deplorable and the civic agencies are not able to provide basic
infrastructure such as drinking water, electricity, roads, drainage and the like because the slums come up in
an unplanned and congested manner and the slums in the coastal area are at great risk in the event of
cyclones, storm surges or tsunamis, in view of the difficulties in providing rescue, relief and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the State Government may implement slum
redevelopment schemes as identified as on the date of issue of this notification directly or through its
parastatal agencies like Maharashtra Housing and Area Development Authority (MHADA),
ShivshahiPunarvasanPrakalp Limited (SPPL), Mumbai Metropolitan Region Development Authority
(MMRDA) and the like.:

Provided that, -

() such redevelopment schemes shall be undertaken directly or through joint ventures or through public
private partnerships or other similar models ensuring that the stake of the State Government or its parastatal
entities shall be not less than 51%;

() the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall be in accordance with
the Town and Country Planning Regulations prevailing as on the date on which the project is granted
approval by the competent authority;

@) it shall be the duty of the project proponent undertaking the redevelopment through conditions (i) (2)
above along with the State Government to ensure that all legally regularized tenants are provided houses in
situ or as per norms laid down by the State Government in this regard.

(c) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:
1. In the Greater Mumbai, there are, also a large number of old and dilapidated, cessed and unsafe buildings

in the CRZ areas and due to their age these structures are extremely vulnerable and disaster prone and
therefore there is an urgent need for the redevelopment or reconstruction of these identified buildings.
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2. These projects shall be taken up subject to the following conditions and safeguards:

(1) such redevelopment or reconstruction projects as identified on the date of issue of this notification
shall be allowed to be taken up involving the owners of these buildings either above or with private
developers in accordance with the prevailing Regulation, directly or through joint ventures or through
other similar models.

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall be in accordance
with the Town and Country Planning Regulations prevailing as on the date on which the project is
granted approval by the competent authority

(iii) suitable accommodation to the original tenants of the specified buildings shall be ensured during
the course of redevelopment or reconstruction of the buildings by the project proponents, undertaking
the redevelopment through condition 2(i) above. '

(d) Notwithstanding anything contained in this notification, the developmental activities for slums and for
dilapidated, cessed and unsafe buildings as specified at paras (b) and (c) above shall be carried out in an
accountable and transparent manner by the project proponents mentioned therein which shall include the
following pre-condition measures, wherever applicable;-

1. (i) applicability of the Right to Information Act, 2005 to all redevelopment or reconstruction
projects granted clearance by the Competent Authorities;

(if) MoEF shall issue an order constituting the CPIO and the first Appellate Authority of appropriate
ranks in consultation with Government of Maharashtra;

(iii) details of the Slum Rehabilitation Scheme, including the complete proposal and the names of the
eligible slum dwellers will be declared suo-moto as a requirement of Section 4 of compliance of the
Right to Information Act, 2005 by the appropriate authority in the Government of Maharashtra in one
month before approving it;

(iv) the implementing or executing agency at the State Government with regard to projects indicated
at sub-item (b) and (c) of item (iii) of sub-paragraph V shall display on a large notice boards at the
site and at the office of the implementing or executing agency the names of the eligible builders, total
number of tenements being made, names of eligible slum dwellers who are to be provided the
dwelling units and the extra area available for free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph V shall be
given permission only if the project proponent agree to be covered under the Right to Information
Act, 2005.

2. MoEF may appoint statutory auditors, who are empanelled by the Comptroller and auditor General
(hereinafter referred to as the C&AG) to undertake performance and fiscal audit in respect of the
projects relating to redevelopment of dilapidated, cessed and unsafe buildings and the projects
relating to Slum Rehabilitation Scheme shall be audited by C&AG.

3. A High Level Oversight Committee may be set up by the Government of Maharashtra for periodic
review of implementation of V(iii)(b) and (c) which shall include eminent representatives of various
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Stakeholders, like Architects, Urban Planner, Engineers, and Civil Society, besides the local urban
bodies, the State Government and the Central Government.

4. The individual projects under V(iii)(b) and (c) shall be undertaken only after public consultation in
which views of only the legally entitled slum dweller or the legally entitled tenent of the dilapidated
or cessed buildings shall be obtained in accordance with the procedures laid down in EIA notification,
2006.

(e) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open spaces, parks,
gardens, playgrounds indicated in development plans within CRZ-11 shall be categorized as CRZ-III, that is,
‘no development zone’.

(f) the Floor Space Index upto 15% shall be allowed only for construction of civic amenities, stadium and
gymnasium meant for recreational or sports related activities and the residential or commercial use of such
open spaces shall not be permissible. 15

(9) Koliwada namely, fishing settlement areas as identified in the Development Plan of 1981 or relevant
records of the Government of Maharashtra, shall be mapped and declared as CRZ-1ll so that any
development, including construction and reconstruction of dwelling units within these settlements shall be
undertaken in accordance with applicable as per local Town and Country Planning Regulations.

(h) Reconstruction and repair works of the dwelling units, belonging to fisher communities and other local
communities identified by the State Government, shall be considered and granted permission by the
Competent Authorities on a priority basis, in accordance with the applicable Town and Country Planning
Regulations.

[(i)Construction of Memorial in the honour of Bharat Ratna Dr BabasahebAmbedkar in Mumbai on Indus 6
Mills land shall be allowed with change in land use from industrial to construction of Memorial in
accordance with the applicable Town and Country Planning Regulations.]*°

[10. (i) inserted vide S. O. 4162(E) dated 23"December, 2016; the 10" Amendment]

2 CRZ for Kerala In view of the unique coastal systems of backwater and backwater islands alongwith
space limitation present in the coastal stretches of the State of Kerala, the following activities in CRZ shall be
regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the CRZ notification;

(ii) the islands within the backwaters shall have 50mts width from the High Tide Line on the landward side
as the CRZ area;

(iii) within 50mts from the HTL of these backwater islands existing dwelling units of local communities may
be repaired or reconstructed however no new construction shall be permitted;

(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwelling units of local
communities may be constructed with the prior permission of the Gram panchayat;

(v) foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing processing by
traditional methods, boat building yards, ice plant, boat repairs and the like, may be taken up within 50mts
width from HTL of these backwater islands.
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3 CRZ of Goa.- In view of the peculiar circumstances of the State Goa including past history and other
developments, the specific activities shall be regulated and various measures shall be undertaken as follows:-

(i) the Government of Goa shall notify the fishing villages wherein all foreshore facilities required for fishing
and fishery allied activities such as traditional fish processing yards, boat building or repair yards, net
mending yards, ice plants, ice storage, auction hall, jetties may be permitted by Grama Panchayat in the CRZ
area;

(i) reconstruction, repair works of the structures of local communities including fishermen community shall
be permissible in CRZ,

(ii1) purely temporary and seasonal structures customarily put up between the months of September to May;

[“(ilia) such structures shall not be removed and dismantled during the month of June to August;”:

Provided that the facilities available in these structures shall remain non-operational during the month of June to

August.”]*

[12. inserted vide S. O. 1393(E) dated 3" May, 2017; the 12" Amendment]

“(iv) the eco sensitive low lying areas which are influenced by tidal action known as khazan lands shall be
mapped and in case there exists a bund or a sluice gate constructed in the past, prior to the date of notification
issued vide S.O. 114(E) dated 19th February, 1991, the HTL shall be restricted up to the line long along the
bund or the sluice gate and in such a case, area under mangroves arising due to saline water ingress beyond
the bund or sluice gate shall be classified as CRZ-1A irrespective of the extent of the area beyond the bund or
sluice gate. Such areas under mangroves shall be protected and shall not be diverted for any developmental

activities”.1

[16. inserted vide S. O. 1422(E) dated 1%t May, 2020]

(v) the mangroves along such as khazan land shall be protected and a management plan for the khazan land
prepared and no developmental activities shall be permitted in the khazan land,;

(vi) sand dunes, beach stretches along the bays and creeks shall be surveyed and mapped. No activity shall be
permitted on such sand dune areas;

(vii) the beaches such as Mandrem, Morjim, Galgiba and Agonda has been designated as turtle nesting sites
and protected under the Wildlife Protection Act, 1972 and these areas 16 shall be surveyed and management
plan prepared for protection of these turtle nesting sites;

(viit) no developmental activities shall be permitted in the turtle breeding areas referred to in sub-paragraph

(vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal communities
including the fisher folk;-

(b) the entire Sunderbans mangrove area and other identified ecologically important areas such as Gulf of
Khambat and Gulf of Kutchchh in Gujarat, Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur
in Karnataka, Vembanad in Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Orissa, Coringa, East
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Godavari and Krishna in Andhra Pradesh shall be declared as Critical Vulnerable Coastal Areas (CVCA)
through a process of consultation with local fisher and other communities inhabiting the area and depend on
its resources for their livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifying planning, notifying and implementing CVCA shall be detailed in the guideline
which will be developed and notified by MoEF in consultations with the stakeholders like the State
Government, local coastal communities and fisherfolk and the like inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view the
conservation and management of mangroves, needs of local communities such as, dispensaries, schools,
public rain shelter, community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the para 5 above for
preparation of Coastal Zone Management Plans;

(e) till such time the IMPs are approved and notified, construction of dispensaries, schools, public rain
shelters, community toilets, bridges, roads, jetties, water supply, drainage, sewerage which are required for
traditional inhabitants shall be permitted on a case to case basis, by the CZMA with due regards to the views
of coastal communities including fisherfolk.

[F.N0.11-83/2005-1A-111]
J. M. MAUSKAR, Addl. Secy.



1452

ANNEXURE |
GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS
I. A. Demarcation of High Tide Line

1. Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) shall be carried out by one of the
agencies authorised by MoEF based on the recommendations of the National Centre for Sustainable
Coastal Management (NCSCM).

2. Demarcation of the High Tide Line or LTL shall be made on the Coastal Zone Management (CZM)
Maps of scale 1:25,000 prepared by the agencies identified by the MoEF.

3. Local level CZM Maps shall be prepared for use of officials of local bodies for determination of
the CRZ.

4. The local level CZM Maps shall be prepared on a Cadastral scale in accordance with the CZM
Maps approved by the Central Government.

B. Preparation of CZM Maps
5. Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever

1:25,000 maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base
map preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

6. The High Water Level (HWL) and Low Water Level (LWL) marked on the Base maps will be
transferred to the CZM maps.

7. Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will be
used for appropriate adjustment, in the HWL or LWL for demarcating HTL or LTL in accordance
with the CRZ notification.

8. The following geomorphological features shall be considered while demarcating in HTL or LTL:
Landward (monsoonal) berm crest in the case of sandy beaches Rocks, Headlands, Cliffs Seawalls or
revetments or embankments

9. 500 meter and 200 metre lines will be demarcated with respect of HTL.

10. HTL (as defined in the CRZ notification) and LTL shall also be demarcated in the CZM maps
along the banks of tidal influenced inland water bodies with the help of the geomorphological
signatures or features.

11. Classification of different coastal zones shall be done as per the CRZ notification
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12. Standard national or international colour codes shall be used to highlight sub-classification of
data.

C. Local level CZM Maps

Local level CZM Maps are for the use of local bodies and other agencies to facilitate implementation
of the Coastal Zone Management Plans

13. Cadastral (village) maps in 1:3960 or the nearest scale, shall be used as the base maps.

14. These maps are available with revenue Authorities and are prepared as per standard norms.

15. HTL (as defined in the CRZ notification) and LTL will be demarcated in the cadastral map based
on detailed physical verification using coastal geomorphological signatures or features in accordance
with the CZM Maps approved by the Central Government.

16. 500metre and 200metre lines shall be demarcated with respect to the HTL thus marked.

17. HTL (as defined in the CRZ notification, 1991) and LTL will also be demarcated along the banks
of tidal influenced inland water bodies with the help of geomorphological signatures or features.

18. Classifications shall be transferred into local level CZM maps from the CZM Plans.
19. Symbols will be adopted from CZM Maps.
20. Colour codes as given in CZM Maps shall be used.
21. Demarcation of cadastral maps will be done by local agencies approved by the Central
Government. The local agencies shall work under the guidance of the concerned State Government or
Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-

Il. Classification of CRZ areas

1. The CZM Maps shall be prepared in accordance with para 5 of the CRZ notification demarcating
CRZ I 1L, I, IVand V.

2. The CZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-I areas.
All the CRZ-1 areas listed under para 7(I)A and B shall be clearly demarcated and colour codes given
so that each of the CRZ-I areas can be clearly identified.

3. Buffer zone along mangrove areas of more than 1000sq mts shall be stipulated with a different
colour distinguishing from the mangrove area.

4. The buffer zone shall also be classified as CRZ-1 area.
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5. The hazard line to be drawn up by MoEF shall be superimposed on the CZM maps in 1:25,000
scale and also on the cadastral scale maps.

6. The CRZ-11 areas shall be those areas which have been substantially built-up with a ratio of builtup
plots to that of total plots is more than 50%.

7. In the CRZ areas, the fishing villages, common properties of the fishermen communities, fishing
jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing and local
communities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastral
scale maps. States shall prepare detailed plans for long term housing needs of coastal fisher
communities in view of expansion and other needs, provisions of basic services including sanitation,
safety, and disaster preparedness.

8. No developmental activities other than those listed above shall be permitted in the areas between
the hazard line and 500mts or 100mts or width of the creek on the landward side. The dwelling unit of
the local communities including that of the fishers will not be relocated if the dwelling units are
located on the seaward side of the hazard line. The State Government will provide necessary
safeguards from natural disaster to such dwelling units of local communities.

9. The water areas of CRZ IV shall be demarcated and clearly demarcated if the water body is sea,
lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the terminology
used by Naval Hydrographic Office shall be relied upon.

10. The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

11. The water area shall be demarcated indicating the pollution levels as per Central Pollution Control
Board standards on water quality.

12. In the CRZ V areas the land use maps shall be superimposed on the Coastal Zone Management
Plan and clearly demarcating the CRZ I, I, 111, V.

13. The existing authorized developments on the sea ward side shall be clearly demarcated.

14. The features like cyclone shelters, rain shelters, helipads and other infrastructure including road
network may be clearly indicated on the CZM Maps for the purpose of rescue and relief operations
during cyclones, storms, tsunami and the like.

I1l. CZMPs approved by MoEF in accordance with CRZ notification, 1991

1. While preparing the CZMPs under CRZ notification, 2011, the CZMPs that have been approved
under the CRZ Notification, 1991 shall be compared. A justification shall be provided by the
concerned CZMA in case the CZMPs prepared under CRZ notification, 2011 varies with respect to
the approved CZMP prepared under CRZ notification, 1991.

IV. Public Views on the CZMP.
a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections received

in accordance with the Environment (Protection) Act, 1986. Public hearing on the draft CZMPs shall
be held at district level by the concerned CZMA:s.
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b) Based on the suggestions and objections received the CZMPs shall be revised and approval of

MOoEF shall be obtained.
c) The approved CZMP shall be put up on the website of MoEF, concerned website of the State,

Union Territory CZMA and hard copy made available in the panchayat office, District collector office
and the like.

V. Revision of Coastal Zone Management Plans
1. Whenever there is a doubt the concerned State or Union territory Coastal Zone Management
Authority shall refer the matter to the National Centre for Sustainable Coastal Management who shall

verify the CZMP based on latest satellite imagery and ground truthing.

2. The rectified map would be submitted to MoEF for its record.
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List of petroleum and chemical products permitted for storage in [CRZ except CRZ-1(A)]

(1) Crude oil;

(i) Liguefied Petroleum Gas;
(iii) Motor spirit; (iv) Kerosene;
(v) Aviation fuel,

(vi) High speed diesel;

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;
(xi) Naphtha; (xii) Furnace oil,
(xiii) Low Sulphur Heavy Stock;
(xiv) Liquefied Natural Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.

*hkk

Annexure-11



39

1457

Annexure-111

Guidelines for development of beach resorts or hotels in the designated areas of CRZ-111 and CRZ-11
for occupation of tourist or visitors with prior approval of the Ministry of Environment and Forests

I. Construction of beach resorts or hotels with prior approval of MoEF in designated areas of CRZ-1I and 111
for occupation of tourist or visitors shall be subject to the following conditions, namely:-

(@) The project proponent shall not undertake any construction within 200 metres in the landward side
of High Tide Line and within the area between Low Tide Line and High Tide Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to the
beach;

(d) no flattening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal posts,
net posts and lamp posts;

(f) Construction of basement may be allowed subject to the condition that no objection certification is
obtained from the State Ground Water Authority to the effect that such construction will not
adversely affect fee flow of groundwater in that area;

(9) the State Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot including the portion which falls within the no development
zone shall be taken into account;

(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the open
area shall be suitably landscaped with appropriate vegetal cover;

(j) the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed 9metres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(I) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence of the Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within 500metres of the High Tide Line;
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(n) the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project area must conform to the standards laid down by the competent authorities including the
Central or State Pollution Control Board and under the Environment (Protection) Act, 1986;

(0) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or on
the beach; and no effluent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 20metres width shall be provided between any
two hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(q) if the project involves diversion of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and State
laws as applicable to the project shall be met with; and

(r) approval of the State or Union territory Tourism Department shall be obtained.

Il. In ecologically sensitive areas (such as marine parks, mangroves, coral reefs, breeding and spawning
grounds of fish, wildlife habitats and such other area as may be notified by the Central or State Government
Union territories) construction of beach resorts or hotels shall not be permitted

“[Note: For the development of beach resorts or hotels in the CRZ-I1 area, the guidelines at sub-
items (c), (d), (e), (F), (g), (n), (0), (q), (r) of Item I and at item I shall be applicable]

[4 Inserted by S. O. 383(E) dated 4" February, 2015; the 4" Amendment]
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Annexure-1V
Form-1 for seeking clearance for project attracting CRZ notification
Basic information:
Name of the Project:-
Location or site alternatives under consideration:-
Size of the project (in terms of total area) :-
CRZ classification of the area :-
Expected cost of the project:-
Contact Information:-
(11) Activity

1. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, and the like)

S. Information/Checklist confirmation | Yes/No | Details  thereof  (with
No. approximate quantities
Irates, wherever possible)
with source of information
data

1.1 Permanent or temporary change in
land use, land cover or topography
including increase in intensity of
land use (with respect to local land
use plan)

1.2 Details of CRZ classification as per
the  approved Coastal Zone
Management Plan?

1.3 Whether located in CRZ-I area?

1.4 The distance from the CRZ-1 areas.

1.5 Whether located within the hazard
zone as mapped by Ministry of
Environment and Forests/National
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Disaster Management Authority?

1.6 Whether the area is prone to cyclone,
tsunami, tidal surge, subduction,
earthquake etc.?

17 Whether the area is prone for
saltwater ingress?

1.8 Clearance  of  existing land,
vegetation and  buildings? 1.9
Creation of new land uses?

1.10 | Pre-construction investigations e.g.
bore hole, soil testing?

1.11 | Construction works?

1.12 | Demolition works?

1.13 | Temporary sites used for
construction works or housing of
construction workers?

1.14 | Above ground buildings, structures
or earthworks including linear
structures, cut and fill or excavations

1.15 | Underground  works including
mining or tunneling?

1.16 | Reclamation works?

1.17 | Dredging/reclamation/land
filling/disposal of dredged material
etc.?

1.18 | Offshore structures?

1.19 | Production and  manufacturing
processes?

1.20 | Facilities for storage of goods or
materials?

1.21 | Facilities for treatment or disposal of

solid waste or liquid effluents?
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1.22

Facilities for long term housing of
operational workers?

1.23

New road, rail or sea traffic during
construction or operation?

1.24

New road, rail, air waterborne or
other transport infrastructure
including new or altered routes and
stations, ports, airports etc?

1.25

Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.26

New or diverted transmission lines
or pipelines?

1.27

Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or
aquifers?

1.28

Stream and river crossings?

1.29

Abstraction or transfers of water
form ground or surface waters?

1.30

Changes in water bodies or the land
surface affecting drainage or run-off?

1.31

Transport of personnel or materials
for  construction, operation or
decommissioning?

1.32

Long-term dismantling or
decommissioning  or  restoration
works?

1.33

Ongoing activity during
decommissioning which could have
an impact on the environment?

1.34

Influx of people to an area in either
temporarily or permanently?
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1.35 | Introduction of alien species?

1.36 | Loss of native species or genetic
diversity?

1.37 | Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as land, water, materials
or energy, especially any resources which are non-renewable or in short supply):

S. Information/checklist confirmation Yes/No | Details  thereof  (with
No. approximate quantities
[rates, wherever possible)
with source of information
data

2.1 Land especially undeveloped or
agricultural land (ha)

2.2 Water (expected source & competing
users) unit: KLD

2.3 Minerals (MT)

2.4 Construction  material —  stone,
aggregates,  sand/soil  (expected
source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and
fuels (source, competing users) Unit:
fuel (MT), energy (MW)

2.7 Any other natural resources (use
appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful
to human health or the environment or raise concerns about actual or perceived risks to human health.

S. Information/Checklist confirmation | Yes/ Details  thereof  (with
No. No approximate

quantities/rates, wherever
possible) with source of
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information data

3.1

Use of substances or  materials,
which are hazardous (as per MSIHC
rules) to human health or the
environment (flora, fauna, and water
supplies)

3.2

Changes in occurrence of disease or
affect disease vectors (e.g. insect or
water borne diseases)

3.3

Affect the welfare of people e.g. by
changing living conditions?

3.4

Vulnerable groups of people who
could be affected by the project e.g.
hospital patients, children, the
elderly etc.,

3.5

Any other causes, that would affect
local communities, fisherfolk, their
livelihood, dwelling units of
traditional local communities etc

4. Production of solid wastes during construction or operation or decommissioning (MT/month)

S. Information/Checklist confirmation | Yes/ Details  thereof  (with
No. No approximate
quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
4.2 Municipal waste (domestic and or
commercial wastes)
4.3 Hazardous wastes (as per Hazardous
Waste Management Rules)
4.4 Other industrial process wastes
4.5 Surplus product
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4.6

Sewage sludge or other sludge from
effluent treatment

4.7

Construction or demolition wastes

4.8

Redundant machinery or equipment

4.9

Contaminated soils or other materials

4.10

Agricultural wastes

411

Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

S.
No.

Information/Checklist confirmation

Yes/
No

Details  thereof  (with
approximate
quantities/rates, wherever
possible) with source of
information data

5.1

Emissions from combustion of fossil
fuels from stationary or mobile
sources

5.2

Emissions from production processes

5.3

Emissions from materials handling
including storage or transport

5.4

Emissions from construction
activities  including plant and
equipment

5.5

Dust or odours from handling of
materials  including  construction
materials, sewage and waste

5.6

Emissions from incineration of waste

5.7

Emissions from burning of waste in
open air (e.g. slash materials,
construction debris)

5.8

Emissions from any other sources
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6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S. Information/Checklist confirmation | Yes/ Details  thereof  (with
No. No approximate
quantities/rates, wherever
possible) with source of
information  data  with
source of information data

6.1 From operation of equipment e.g.
engines, ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational
traffic

6.6 From lighting or cooling systems

6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

S. Information/Checklist confirmation | Yes/ Details  thereof  (with
No. No approximate
quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or
spillage of hazardous materials

7.2 From discharge of sewage or other
effluents to water or the land
(expected mode and place of
discharge)

7.3 By deposition of pollutants emitted
to air into the land or into water
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7.4 From any other sources

7.5 Is there a risk of long term build up
of pollutants in the environment
from these sources?

8. Risk of accidents during construction or operation of the Project, which could affect human health
or the environment

S. Information/Checklist confirmation | Yes/ Details  thereof  (with
No. No approximate
quantities/rates, wherever
possible) with source of
information data

8.1 From explosions, spillages, fires etc
from storage, handling, use or
production of hazardous substances

8.2 From any other causes

8.3 Could the project be affected by
natural disasters causing
environmental damage (e.g., floods,
earthquakes, landslides, cloudburst
etc)?

9. Factors which should be considered (such as consequential development) which could lead to
environmental effects or the potential for cumulative impacts with other existing or planned activities
in the locality

S. Information/Checklist confirmation | Yes/ Details  thereof  (with
No. No approximate
quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.
lities, ancillary development or
development stimulated by the
project which could have impact on
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the environment e.g.: Supporting
infrastructure (roads, power supply,
waste or waste water treatment, etc.)
housing  development  extractive
industries supply industries other

9.2 Lead to after-use of the site, which
could have an impact on the
environment

9.3 Set a precedent for later
developments

94 Have cumulative effects due to

proximity to other existing or
planned projects with similar effects

I11.Environmental Sensitivity

S.

No.

Areas

Name/
Identity

Aerial distance (within 15
km.)

Proposed project location
boundary

Areas protected under international
conventions, national or local
legislation for their ecological,
landscape, cultural or other related
value

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or other
water  bodies, coastal  zone,
biospheres, mountains, forests

Areas used by protected, important
or sensitive species of flora or fauna
for breeding, nesting, foraging,
resting, over wintering, migration

Inland, coastal, marine or
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underground waters

5 State, National boundaries

6 Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

7 Defence installations
8 Densely populated or built-up area
9 Areas occupied by sensitive man-

made land uses (hospitals, schools,
places of worship, community
facilities)

10 Areas containing important, high
quality or scarce resources (ground
water resources, surface resources,
forestry,  agriculture,  fisheries,
tourism, minerals)

11 Areas already subjected to pollution
or environmental damage. (those
where existing legal environmental
standards are exceeded)

12 Areas susceptible to natural hazard
which could cause the project to
present environmental problems
(earthquakes, subsidence, landslides,
erosion, flooding or extreme or
adverse climatic conditions)

®[Explanation:- For the purpose of the notification, the word “existing” used in the said
notification shall mean existence of the features or regularization or norms as on 19t February,
1991 wherein CRZ notification, was notified.]

[8. Inserted vide S. O. 3552 (E) dated 30" December, 2015; the 8" Amendment]
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T o Sho TeA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
9T [I—@Us 3—3U-Wug (i)
PART II—Section 3—Sub-section (i)

IR | YeRtioTa
PUBLISHED BY AUTHORITY
. 36] 7% faoelt, IEhar, SHE 18, 2019/U1W 28, 1940
No. 36] NEW DELHI, FRIDAY, JANUARY 18, 2019/PAUSHA 28, 1940

9T, a9 3T Ay TREdT WA

FferET
% faeet, 18 ST, 2019

Ar.HL[. 37(A)—F=1T TFR 7 T LA & AT GI1ax 3 a7 HATAE, il ATaeg=er
TEAT L. 19 (37) T 6 Saasr, 2011 (rF =89+ =8 7e=Tq aeig A e S stfag=eT, 2011 F2r
TAT B) ST T &0 7 qata<or (§2ero) sfafam, 1986 £t ey 3 F srefiw wfaua adiw PAffaw &=
(ST T8 T8 T99Ta TISMTSIE gl AT 8) o & | =F10q 6 o,

T T A 3T TAAT TRAdT Ho1AT il Tal AT T GIa=l TS $fiT Jeeqor, aerg
gt | foehre, 9TiR-a9ies, TE o= § T ATel ST il ST & el JoT agid &He ot & g9
# qdr fAafFaes S erfegEeT, 2011 # wfaa uaet & a § o= qugriaAr & afate, Gt adm
T 3T &9 T 831 & ST emaa e gu &,

ST AT ST ThT/ET TS &A1 3T eIl § TAE, a9 oY Jaary THadd 9=mad o

TE FAfATae ST stfag=eT, 2011 F S84 | TET TG0 T ag 1 aehre | gataaq =arst w1 =
T AT A AT 8
ST qATET0, a9 T FAdry Tadd #ed 9 qerd Afaaad s sfeR=ET, 2011 F gae o
e q21 a9 aET AT ST /9 O AT ST qurhTAT i FHare £ S w37 3% Ateeg="r
af=a giEde e St it [RreTfer e % forw =7, Srerer AT it sremeAdr | U qieid v Tea v o,
AT §ATAT | T, AT ATFF G TEQT hf T RAE A A HF T2 F oY =H Hqag H At
TorerT ¥ e werset B AT g,

st T+dY "aferat & feoafort s gamat & o7 & yrew ad AfFaes st stfeeg=eT, 2018 s
FT TE off 3T 37 aTErE 18 =19, 2018 T TITEL, a9 ¥ AT TREd il JqETee T STAT AT 2T,

AT FralT TR GRT ITAA Sfedtad YTeT acid A= me S\ srfesg==T, 2018 #r wiafwar #
TS ST 3T AT 9 q80 =7 F fo=w w2 oA @ g,

368 GI/2019 (1)
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Ad: AT Feal T TCHRTE, TATICOT (HTeT0T) i, 1986 (1986 T 29) Y &m=T 3 T ITETT (1) =M%
STLTT (2) & @ (V) FIT T&cd ARRAT FT TART Fd g0 ST qeig Afaawe s stfesg==r 2011 FeqiF .
3. 19 (31) L@ 6 STa<T, 2011 T, 3T ATAT 6 (F@TH ATERIT Fd gU, ieg UE TTEsRaor & qger T 1m
T AT FXA HT AT /AT TIT AT, F TET &7 o AT THAT AT AT TITT THIAT T SASTTART il
AT 3T ATHd SHTEAT, Tad AR F FT G T2 § gl & @ail & A\ § T@d gy a=fT+h
frgial o sreaTa "aq e 7 g@ET a9 % qfaiEd, T e ST qHEr A= & AT TAE &
YA ST AT F 39T H ASHM X AFhar gaagg 3l TeqarT 997 39 gI099al & d9-979 & qqar
ST AT GISH 39T 6 ST Gl 3T Iqehl TSI AN @€ &l HHEan 3E [fHaaa sfiw & &9 §
IO FdT -

(i) I SATE ¥ET (THH THE T99Tq UHSIUS o &7 | Fgl T4T 8) T AT Tz i A7 Aoge

500 #ia T -8 |

TYCEFTOT — ZH ATAHAAT 6 AT % g w=diue & i av vEt Yan sfteq 2 stEr a6
I B AT SATL & & SodaaH S Y@l Tgadl &, SIETfh e Sharsti & T
LT T T TG99 e (TAHTUHHTUH) FRT HAifRa i @t 3 oeai siv 99
T[S ST T ITAsH FIAT AT B

(i) TSI I G-EET IT AW SN ST AU F Aohe 50 Hie I7 e it s=rs S oft 7 21,
SA | TATE T R, S 'qE & o2 g E, % wed Rud 9 g el O san o
saTfad st At % sma-are AT wrdwarat w ARt e s g s sm @
T FgTeor v & opoF safey § Fauiiaar it 7T & 9= I T1d gore (T FT smeme
AT ToRAT STTORIT T&T SATE | AT 21 aTell G40 &l qeid ST Sarerd Trerre (e sa9
THF TeATA HISEUHTT F ®T § Higl AT ) F AT ATHATT Foh T {Heieor G
ST
q¥ed, 50 HieT HT HIeTore HIHT AT 561 il ATST2, Z70 & S AT FH 2, 39 trag=ar, oo
St wweff afr/smgaar Tanfs & @t e @ g, F oaqer getea
HISIEUHT 3 Helee J9T AT~qH ATHIE AT 387 FHag TG0 = LAl & Heqdi=
M ST =9 SATE=eT 6T HISeUadl F7 TqHET g a®, 100 Hiex AT HiF %l AlSTs ol
=T ST AT FH T, AN g
TOCEFA 2~ T 3T ITE F TASETT Sae g91fed S A T |rst, 9<t ggmT, 74,
i, dFATeY, A ST qrAE AT ST G898 o el g0 8f, § 998 ¥ SanE 9914 o
AT STt e st g

(i)  TEdrue qur Qe s var (B9 388 280 1997 Uediud & & | F7l 4T 2) F Hed
TooTT ofF e SAT &1 SreIia i & 7fsrud g

(iv) <A & gATraa S et o 99 ofiT S & 98 § T T & S §47 (12
T Hie) o e oaa -1 o e &7 e fRem § e & oA a2 ueaéiue &
= F &

2. Pt 1 Ffteeor — a8T &= T Tl S % G T FLAT F TASArS HIASre a7
e aRfiea o S, eraiq -

21 HSE - ST TFE A g8 aaieE Gaaqei g o7 v (HETdaTe 3 avfiehd [T ST
2.1.1-H=rE-IT:

(F)  HrrE-1F ¥ qriEefadt fi 3P ¥ deaaaefia (SUH0) $i7 g-arnta T Eerwaret arer Fetertaa
8 AT RN, ST e il STEedT il JEaheT Tae | SHeT (AT 8 ST
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(i) Fog, ATEIA | AT Fog FEatd & 1000 =1 Hiew F e 8 a7 F=g a=eata & AT 50
HeT F & 7 I 4T 6 ®Y H IqAeY FHAT SITUIT T UF & | Hieeore-IF «ff
aftafera grm

i)y vETe S e ot

1) I e A K

iv)  Sifas =T F qORT AW (ASFIC);

v)  SEaHed Redt afgd avastia (52 staf=am, 1972 (1972 #1 53), a7 (Fe) sferf=am,
1980 (1980 FT 69) AT TATATI (F¥&ror) sAfarfa=w, 1972 (1972 FT 53) F ITaET F arefie
TCET IATH, THGAT ITeh, AT, NS a4, Feasi1q TATETH 3T T HLIerd &,

(vi)  THEE TS,

(vii) ST T T

(viii) ~ BTE 9 FhS T 9@,
(ix)  HET =T A I,

(X) TS o TSI T AT

(xi)  ITATcasT Hgcd o & AT HLAATU 3T ggd €I |
@) =\ afeg=EeT F IuTdy-| § FArsiatdte v fiseuah § vhiga antet® fEiat F araw 9w aedy
AT TET T g (TAENUHETH) T 747 At dafaag et § vg miifRafadt £ 3 § gagqefa
&1 o TorT TSt ST &9 TSTe=1 g0 U fAeqa i@ Taree ATST aqTs ST
21.2 deneE-l E:

HrALSATL &7 AT (A SATE Y@T ¥ 3= SATE YT 6 di9 T & HIoe-1g § qieAterd g |
22 dHEreE-l:

Hremeste-1| § = T {E1e a1 o= Feme [ 9 8 stgda agdt g4 S Feesy
wAiel ¥ 50 TTaerd & SIfe Frd U FA TAIel & AT F AT AT [aeedT gi T STgf geiol a°T J¥7a
qSH! 3T AT ATHTATTCHE AT ST STATL ST HIALST T TATS il SHFEAT T T2 2T, F ofwa? qeddl
T AT T8 THIT fahiEa qif o= gftafea g
23 HerSE-l:

UH qH & ST A0TSR sTgeqstad (ATq ATHIT &3 3AT(R) g ST ST HIesie-11 & Sfeaqiia el and &,
Hremeste-1 1| H afeqfera gir s Hremeste-111 &1 SN M rorred STt § aufiha AT ST -

2.3.1 Hr=rSE-

UEY =T SATETal ATl TeTere-111 &=, STgf 2011 ST ST F SATHIT STAEEIT T T ail heATH e
2161 & STer 2T, v HIATLIe-111F % & H AT(HT FhaT SITUIT T Heere-||1F |, qiH it A7 arer qnr
U UASUA & 50 Hiex T & &7 &l | SqaTHe A (TAS€) & &7 § FHeia Brar S, o= =
ATEEEAT & FGET Horeund o 3f=ra aeweff soram & | qame B @ 21, & sqeiiea G @ g
Sk T g1 9% 200 e &7 AT STATHE ST AR LT

2.3.2 HfierE-1 a:

U 2011 STRTUET ST % ATHL T a9 hAHieT 2161 F FH SAHEAT 99 T g1 77 HIsse-11|
& HIATCoIe-111E F €9 § ATTgd FohT S0 i Hiesre-11® |, S[iH T 3T aTel ART 9% U=eud & 200
W T & 97 7 A TTATHE A (TAS o) F &7 § R B sowm)




54

14%2

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

2.3.3 SaTe wfaa ot e F S u=due 7 50 fiew a9 sqfw e A fiew i e, o oSt ww e i
off "Hrsmeere 111 2T B uAeioe F =9 % Ryiia B soem)

foaor: st Teae HATSH § A AT UH Sl § UAS e AN Agl g

2.4 fi=reE-IV:

HTeesre-1V # St & afeafaa g ofiT 3w eargam ofiw avfiga farar s

2.4.1 fsmEE-IlV #:

T AT 3T FTT AT 9T dg (12) T HiA a6 T SaE @l % S04 S &7 A GHZ a0 &7 dlesie-
I\ & gfegfera gim

2.4.2 eIV @:

Hesre-1V @ &1 § SATT & TATEd S Hardi o ST 08 TAEud 37 SaTe & YA STA7q a9 & ChdH
HITH & I 979 AT I gore () it Fauaar T 9% § ST w7 o qg o Feqa gras e it
e feam & Tadus & d1= ST & T a & gieqfera g

3.0 HienrwE § AW e it AvET @ are 8- et aE A= 9% St aerd aHiawo &
TCEAT TAT EATH T FHITHT GILT ATHAT o0l ST Tl RISATSAT o6 THTSIATS Faere eqme f&am sosm:-

3.1 fie = F srefae adr e (o)

TATEALT (FLEA) Srferfeam, 1986 F refiw Tf=ma qfsr St % Hawad & oY o= uT-Heaaefier &=
ST I H AT Al @IeT ST o i @rel, Hgirse § JIadad, S=- LT, Fleh H HIEr 3T
FTYY, FA H AFATE, THAATE § AT Al @TIET, ATSAT § AIATLRART, ST T H AT, TAT TEraT
S FTT AT THI T | AT T 4 (AEH0) F FT § =T STOT 7 ITR1 Taed i e,
S 7 wgare afeafaa & ST st Tl sstifaeT & forw adts samget o Ay &2 g &1 afeafod %
ERIES L

3.2  siaeel TeFSo FrOT ofiT g s/ de & "rg-ar gy & forw e

3.3  FEa¥ {as il A HHAT F WAL A AT HIASIS

4. Horoie & fiax sfaufee e aramoaan fefafea e #1 @ @ieree |
sTautera BT STTORT ST = et qoT AR tase Jiemsie ATET, S HesE-, 11, 11 S 1V § sqaa/
faffafae ser SRR Y =9 wfe@==T % 477 5 % SU=et F gy At R stro-

(i) T IR T TIATIAT S FS2mT I=WM, T=ATa=| 31 ToRarey &1 fEeme

(ii) TTALT, I 3T TAATY TATT HATAT 0l FTALAAT Feqieh a1.%1.7. 395(31), are 4 o, 2014
# o7 fAfataee, 9o 1 {fRwT a7 gues, gavars a1t # G A1 Auem)

(i) S AT THERLIT THISAT I TATHOA AT ST

(iv) =9 Afag=eT F AT T ST qeq| WITeeRTl 6l QAT & Aearfad FEwarar wf Srgae i
T, AT ST & FHTE TaTe T2 a8 R ST AT IHH AT ST

(v) SN, OTgRl AT AN T AT AT Sfeqdt  renfea sraforea o7 afF-Hmray i St e

(viy I F 9F F YA H GA R AT, SRR 319 A9, FATSUL gigd gy AT < &
AITAE FEATH|

(Vi) T2 AT FoaTd AT &7 § TG AT TATAT |
(viii) ¥, FETHT 9T HEet qagi § 9 R 7 g9
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(ix)
(x)

(xi)
5.
5.1
5.1.1

TqHT ¥ Sl Sl gare a7 394 JadT4|

ST TUITET Sl A&t Stia Fehall h Ear & o0 e TAe=l § AT -arH it &l b ST &
gfatg BT ST sfiv Herse ° wonfRed amly F vade @7 Ruem F fow agtw s
ST

I T HohrE|

Hrereie # ague e w1 RfRfgw:

Hrerwre-1:

Heree—I#:

T & qIfRfas &7 & TeAfed daeadia ¢ T a| &9 ¥ HIere-1F oo § Awferfea sarat
af2a, Frs e gt BT soa:-

(i)

(iif)

= ATEEEAT F AR, aqaied deevady § fAfdee, vHr wii-aded geer F srenefia, afisma
81 H g S[TH 9H, I FAIT, THidd AN ScATs S| ar-ded e, e e aweseft
TORIT/ ST FAATE o T9ATd TAT RaT 197 2T 3 HSeUAdT | PEiag, qiiefas &7 & gaaqefia
AT & e TATaeoiig AT e AT F qeaefie)

Fog W TEC 9 | Fad UH RATRaTT S¥ qTeT AT, SR daredl 1 fSwrar S|, ared
ORIt AT G qAT Gl TATR 9¥ J2F &1 G, [t S STaitarst # S&a 9=4dl g,
FreTHI & ST

HTeeSTe-1| &A= § g1 & g7 GSa( 3T @] TT a1l ST a1t GEahiehl QA had aaras
HTHAT | AT, TOd TSI 37 ST STATRIATSA o (o1, T 571 AT THaT IT A1 G2t T a0
gure fateor & sl < sroeft Sl Rt adtg 8 sege afafy srideror g o &
v St Tt a9 s Sterary afiads @arerT gy i & ot 2 shw ate vy awt
AT e o &1 & Zr6e ST € T 39 Fo SHAT AT THHAT & a1, 7 & FF o1
T AT Tga =l TATAAT &f, qT TATET AT ATIued AT FeaTeued Fog SH & T Taqah AT
T AT STTosm)

5.1.2 fisGrE-| @ - ATy a=:
Hresre- 19 &1 | BRameha T 1 e T § AAatHa a1 st = gini-

(i)

¥ T, T [HET0T eArfs i SqAt Fad UH ATy & o ar

SITOR{T Y-

(F) TN AT, SH 20T, AT, 91, TS 912, WehH, STATEaio 64, Td, TaeT &
T graw T i a9ar 99 TS,

(@) T, TSI ST AT TS| o (o7 TS,

@M T S SA T aF, @1 UT 9SF F97q UHT GShl o, T 0 O a1 & 6 A
& srufa 3 forw wfersa /gt R stroam:

g T8 ST T T AT AT R % START Af AT had S ITATRIATSH, ST AT g, @id AT agiae
TiEgd JurTett, aeft ST Ggdg S STATHIATS & (FATT 3T TATIAT T97 UL TRagd oret & T=7adq
F fory s SeaeT Rad e a1 s fRae e, s Rt F afimee fam e
ForefY sienTfire y=mere, AT AT ST i YT, & oy &F ST,

()  Ferd = [ fou 3T,
(F)  STAHEI, ST 3 dTl Y qevaT % forw graw qret 7 Iee Y qE;
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(ii)

(@) T arTe, sara BTt f wmeET, auiser ATl w7 a9 AT ST A7 a90dT o T99r
fRaTor 2 S3=T ST TSI ST &1 I 9309 % (o[Q 3979

ST | Haterd BhaTwRaTd AT S&GTal a7 AT, =1el, WehHl, gl "Tel, Hherd H=r 39T,
THATeH, IT2T ATSAT, AT grSAl, A=A LT ey, TET e T9E1, T ae TeT At
ST THT TRIX o o177 ThATahed 19 STET Toed ®9 | 9T 998 qer e

AT TFIRRI o1 &l a7 &= q9T 9gaE giae9r)

FALATE TaTAT 1, Trai o S2GMel, SfHAd] 3T TSRO &l #aed  =har ST e e
ST

TH ATELAAT & 3uTad-1| H F97 fAfafdse e qeiferas Icamal siT aetishd YTHias | &l qIH
ST =TT o TolT GRATeTT, TEIerdd ST i I JA1dd §, ao SN LT Haernea gy Ser
oAt o q3iew, a9 oY S@ay TRadd JaAad g0 SR 6 g9 [HEidl aiea gear
et 3 Frateaae & weredir, wiq 7 o U e Iaeant s AHI=ar, SewiF e, JoF
T AT, 9N T AT AR S IACHT o o0 siraeas Fed qriat $F a1 siiv seror * for
&l

At aaTITel H I GALATHR R AT @I o ST 31T GTATHT FT ASTLT|

ST 3T AT &1 ATHhTash & & @17 ST

=T Ao TEERC AT Aeored aat o sredefie sy R e & forw, 25 gidera
STaTad FHT & (Fae ST Fd STERLT S TG IUTHT o [T T ITART AT Tl 5.

(F)  UH QAFHIT T B T GFRF ST A AT 9 AT F =T BFfaawi & e,
ATHA el TATH AFIF & ATeH 7 2l

(@) Srfcieera T e T A defer i e i a7 g

(M Hag ST TGO = A A1 gguer (e af@ia w7 g
AUTASE AT i H T o o0 oTrer glered < vferd i = 1 aieag|
ERISEERT I

TS, fSreg Toitad, T ¥ HEiad aRASETSA ST WRd HRT & TTAT] S0 SR
TRATSATSN & T § agd RAT 797 3l

T Y @i (e T A=) sfa==m, (1957 #7 67) & T97 Sqg=! & q6-g & e
TG THT] GiSI(STT) T g&d A @A, ST 39 THE AT TLHT] G Gt ST St

e g AT @9 AT & ATE T TR 6 T HoIT S ART FIT TAT ITadha
TR ZIRT, SAASATNT &A= § Ueh IT 37 Gl % A1 AT ST 32T 3

T AASATT A o Y gEd ATId @A H1d U SARIT &l AT Fh T SITOsIT S sidqsari T
AT T GIAST 6 GUGW & (70 ZERAT 3T GTIREET T TANT FLd 21 3T ST AT GAT JSAT
AIET siasarid & # ST siiv [aehie a7 w241 orof grawr qefia<y &7 w27 o6 &1 e =m 2n

(xiif)

(xiv)

T 3T ATHI 9 T GIoT 37 R ToT I "qatea Tt harwanT i giagm)

THTAX, A 3T STAATT TAAT HATAT G AT T TATALINT AR AT TATRAT, Hal T Tgoor
=0T 1€ 37 TSF I [HEAT A AT TgUT R AT F gEN fReniHaent F aqE, e
71 % gfEed & oy qenr srufem giegmd, 337 #3 arer 9 & 91 gq gaemd [Aeeafiwr
Tt Teanie % forw st i i e enfaa sraferse st it arge Aehrer a7 v faea a1t F 32T
T AT ST Al AT (T o (T FEr ST iaemd gt A1feu)
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(xv)

(xvi)
(xvii)

(xviii)
5.2

(ii)

(iif)

ST AT3AT Aigd TT2T AT AT Haga Tt
FHRATAl il 9 FAAT il [T & o0 §199 BN, AN Y90 & BHf, G944 97 9gd4
[ERIETIRT

TH TFAT ¥ Fgag e

Aeravite 37 aga3 gy

Hremrre-11

STgT T AT g, HIAeole- 1T | TAT ATATIT (FaTward st ST gl

SETET TS, e, sEaral, gearel, wTAadi, qrasiae e ] AN F oy qaAt &
afermtor it srata, Femm asF & 9 it 3 a1 a5 97 71 e wiega Faria s

¥ T T AT GF T & SATUIAN, T T 1o UHT (et 7 T2, ST el e 956 6 998 &l
AT AT & T TS TS &I, % A T TTF AT &7 TT a1 o6 G107 T STAf qgl & ST
T (i) § SATATITCA Aa, GHI-HHT T2 AN g4 a7l ST 9 S 297 e fafe=at siw =g
SrfergE=aT it AT T AR Fel T AT AT F &7 AqUTT F (70 AR) AT0EESt F sreqedi= gir
AT AT T H TH ATSGAAT oF TR il ARG Rl ATTATAT BT T AFIF F HATET T
AFTRAT BT, AT TATRATT gl AT [T 7 T AT HF TSTAT V96, Haldd s qeid
ST Tarele ITTAeRoT (THHISSUHT) T HF ST &3 TNA-S1H Tael TR0, F HTeqd ¥ T,
I 3T TAATY TRAAT HATAT il AT FHAT A TALATT ToF TET ST T TTTEFTT T&79 Fil
TH AT | 9 A=l o A7 TS i ST Tael ITTEeRoT &7 SO e $fi¥ qeqeand e
TET ST vaeg yrfarreer fAfeeT ugest, S& Saq st £ Iuerserdr, Taiear 2 3t s
HT ST AT ST TFaTe 9 I [HorT ) 98 Heferd q9 et urresRer i e g R
g TH A1 &I FAtad 2 3 srafereet #7 e w@6fea S srafore yaer et & e g
T FI AT HASTA q2 TL IT 4T A § 7 ST ATTY

ST FaAT &1 [AEHI, AT G STINT § Tadd FhU [@ET F9-9809 9% TAT a6 S 13
FEET ST 29T AT HAT9q EARTAT ST 280 SATE=T & TS0 H TH9 6l a0 Hhl HISET Bl
TATH AT T &7 SATATT & AT SIHa h AT SO 37 1T Srfere=ar il 39 ae & T297d Fel
T GASH 6 T 6l aeTRAT g al Mgl ST FHE/ATsT a1 899 e T,
TRty "efea TS T ST TagT Ao (TEEiSeuyn) a1 899 TSAS8T T S a8
TTEREOT, & HIEAH | TAEL0, a9 ¥ Jadry Iiadd #aad & Faad :3 3T qeaeamq
TEHISEUHT T&qT9 I, T HTHA 8 3799 4= % A7 UAEiSe UHT il ST ST $i¥ aeqe=rd
TaHSRTAT At qeest S&r SAqfaeTsi £t Iuersaar, TiEe §3w 9T AT fi S
AT S T&qTT 9 I [0 o977 iiT ag Hafard FeaT AraretaT STTEsRaur T Scavaliaed g
g AT F2 6 Gafaaq o sraferee &g Mael F SE o9 SAq19se F gATA T ST &Y
T &F AT To1T T &= g2 AT off Th1e 3 erontara gerster &1 fAwamor = frr sroy

a9 dec 97 RAreH a7 gredt w1 [ f21 % foru [Afde &= #§ a1t 92 gu g-ust 1 faww, =9
srferg=T o Iurerg-lIl F 2 T ordt ar feemfagent & srerehi=

Y i 97 T A 9T G ATy Sqad i Srodt UE st giagrs # hae 47,
T=TAT AT TG, FAS T&AT o (o0 Fed, ATAT TAH, TSTATT JaT sAleh AR T START Fld
gu, AT o U smamre 9, Taste g, SoA i seer it ateataa g s g, ==
HfI=AT F A UHT gy, Fad stEra wmdt g a1 99 gaer ol ¥ aw fr
AAAIRT HSSUAAT H F9TE ST T T TISHT  TeTI ST ANT Ao uadl § o 1ag Taacog
TLATITAT o AT SAqAT T SATOIAT| AT, VT Flergreqt St #1947 % 0 w=diua ¥ ==a9 10
HTex T IR TET ST AR
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5.3 Hrarsre-lil

(i) STgT a ISl @ H AR HAHATI il TATIAST Hleeore-1| § o stqaa &har s

(i) e | FrEFal @ AT

Ao # e o £ e v At fem s

(%)

(M

)

()

Hremeste-1ll # TS & Hiae = SATee=dT & T SHT FAFAI & [0 aedh
ATTET TG T 3T 3T Fa=adT i HAEAT3A Al AT e gU AT THEA
Hiad dCiTrra adta, FHTE T AT gl & [, Rt i wrwardi 6 o
Sfeard giagrel afga 0@ & HIS@ET TTeed i Seaere, SH w7 T0q e, HisEl
e ufia i wisgeT a9er uge ¥ afes 7 2 g v e #i gew, w1 St
EEIMEIRELE R R

F, IUTHFH Y-, IATH, FLWTE, TTh, A 6 (70 HITT AT ATIhT|

TE ST TS TR T ATHAT-S-ATHAT ST 92 S [Harieat it smasaawdr gq
SrTeTedl, FEmedl, aul S & TG gq ATas=1F A T, A =G, 9, 5%
AT STa®T, TATHHTE TUTeAT, AT AA % e, qaagqs, Fanmg e Eea a9-
Tl T AT

T g = a1 srorar AT % T3 AqHEd 8 93 aled 99, STA i fAeqrer
o o a9TE ST ATt TRt AT gatea e w At

T 7T Tl q9ETET & (o0 sufera gEgrs S& 786l g@r & YR, S|t 6 ™
g, STt Y aeega & forw wirr, gerRnr |Jrenr At i, 9§ @69, 9% e st
THISAT, AT & SHTE i ey ol
STgT ot "Hremesie-1ll &1 & UASIoe | TS a7 TS ASTHN S T8 &, g1 9% il aTh
FT ST T2 I¥ AT Ted FAgrs S =rad, o &, YIS e i Temdy o
fafia fro ST e 2

tAse § U mEwl f qfw fr o, RAfe/ged v gag weq giaemd e gl i
T, =6 ATIEAT F ATAE S AT AN IUTS-1l v ot A7 ARt F Frgidt F aqEw
FHITRT HSeUAdT § Tdew Fror &t qieafera o s i ord uw g1 U giaemst i s
B sToem)

Hramesre-1l| &= § TASoE 37 99g qef § 9y wied giaems sqas gt o UHT st
Hiaaratt § oo 9o, =T AT TH@1E, FAL qad % (0 e, qia? Ged, ZazaAitnr a7
ST AT FT ITAN Fd g AT atw O, Taerer giagmd, doq it sxaean sy aftafeg
BRI ST i, Ut glaeret #1 29 AT F AgHE qqHied deuadt § qaig S w@r
e TTSHT # sTeefid Vel Femsii 6l T & o0 Taeiua § 10 HieT i =Iaaq 4 &
LA = e Tgd g AT AT ST

GIST ST SATHETT & THT] G HReTad FIRT @A AT 6 ATHT AT JERIT &6 THTI
ST TART g7 TTTEha UE STl g7 Ueh AT 37 @il & |1 970 0, &9 3T g
(e siw fafe=me) stferfe=m, 1957 (1957 &1 67) #f WIH Tg=T & 9N @ F orefiq
ST =ra, TEHT] Gl 1 G|
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(i)

(V)

54

(i)
(ii)

TENE ¥ T8 Hisrte-11l &1 % forg srdswemat w1 A

(%)

=H ATSEAAT o IUTEg-ll H &F TS 90at AT ANET FEAl il ad & Aeqefid q9g a¢ I
frate a1 greett a1 wied famme afasETer & fAmir F fow s o=t § areft o2 gu yE@s=t
7 fa=me,

AETETT THTAT F7 [T srerar qafawin S qF G ag e afeswrl i e
START ST o AISET AT FHETT & TE] ATl i TS o e g 3T uH =i stoar =
fetor &g T sgufa Fae a1 Jor (qEa+uE q9) ged 9 e aF Afewan = &
AR T T $ATE AT T 7972 3M¥ 91g¥ ATATSIAT (RIHi i 91 o sreaefi= grm

AT A2 T THTAT T HIS@T HhT1 % ooy & 77 RS sroran s
H gfEae fohu foAT ‘T £ % ATeaH 8 9¥e il T aAT o (o1 SATATT AT ST T

FUT A F T o (0 Grasfiah AT TIA1, qRETas =i, S My 7aaedT,
FATRqH &, Gl 32 o1 F1 =Hiom)

FAT Ted¥ T G

G &7 | A8 TeE T F SHTEAT AT AATAF 3 S STTEaT TRug, Fead
AT ATEGTT HEAT AT A R F g™ 0 gaq A & qdiq 39 fafose
ATIATT AT | FATICAT AT o FAAT GAT I STAATT HIT ST T, ST THASTA il
AT ¥ WA FATE W) E, g9 F vadua ® 3w uw fier 1 T 9% § @bt w7
SIcadd 7 AT 7 8 S waTea sEwree giora Ghar = gr arfeh a9 S F I99 5
foeg qeera o ST 95 oY a8 Ter STl & TG 3T qEid STI¥ad & Hamor & g4 H
TATCA FRATITAT 0T &7 o AT 2T

GIST T ATEAT gq TH] GiAsT [eenad g7 @9 AT & AqaT 97 93 &
TRHTI Fofl W7 GIRT STfeeha U TSR0l FET U AT 3+ @Sl & a1 970 0, g1
i @i (e e fafe=mm) stfafaam, 1957 (1957 &1 67) &t WIH SAqg=[ % AT @ %
e Srferg=ra, TXAT] @iAsii & @A |

T-THTT ST T AR ST 389 Fatera HHTor 7 39 &= | @i, T THa [Fard Fed 8 i
ST Fael Ik ITART o o7 8, F GIgahe T=Aue § 200 Hex T F &= § wiaatera frar S siv
THEUA % 200-500 HieT T 6 39 &A1 H, -THT A FT HEHRUT F A, TREATT, FiY ST
oA ofTfe o 70 STemeor Fsf o ATeaq 7 IF qH FIT AqAd /AT ST TR, STET ST FT il
q AT ITAH T &l 3T qHE A & T4 FIT TATAT &A1 H 7T L AT §H 7T &7 TqTHA
FIT ATSTgd ITTEeRor T U [hd o 9 Siderer @R ST SoriT i, SREmT oY FiT 3297
orT ST FedTor AreTet g autET wrewr fFETE saqua i ST

TATCA TATALOT GLAT ITTAT % A1 Heesre-11| &= # srafrse et o i-Fio et o omm
AT T AT

Herse-1v

Hremeere 1V & § s o fAfaafe Petefe s gi-

TATHIT THETIT g ITFT R & & 8T g1+ 3T Hag wradary fro 1w g
T-HATL, AHET ST 0 A78 o 70 Faet Referferd FrshanT s g,

(%)

ST FALTAT SIE Teaqd, F2Tg, Sigl, J1e, Jead AT FATe, I ¥ i ¥ ¢ TaqF %
T graw o afe;
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(xii)

g)  dc LT Aigd T, TOHITdh 3T LT TSI o (o7 TS,
) YT T T % ol 39T,
q)  SAAHEI, AAAT AT TEATEL T @ AT IAehT ATE-THT;

T) TRl H FAT F A, SA FEEET F7 AfTEATE, O 99 q4Tg vt w Sw qor
g, STATAT | AU ST o AIEAH I T ST Tq=5 ST o (LAl g qeadT eq7d
e et wiafatet 97 sratia 3T,

Tl ST FETRl, SIgl, HTel, deddl, A0 [{IEw 3uTH, dordr (FFared), dreddrEdl,
TARIAS AT ATl SH ATeTThe AT TAET T & AELTF qT raerst § Harerd frawar|

HTE 3ATTe T = 3carad|
STETSIT | Jedei deh Ga<ATeh T T Sao
AT Teaal § @I a1, 39l 3 G ¥ I-THEHeHT FRIT A HS|
STAHEI | onfera afgemat & e & forg gieremd)
U SlY TeTeqe qcld el dede Aigd LT gael TRATSHTS & &9 H auiihd TS|
TRHTI ol T (9T il TR

q ST IR T FT F=auor {7 Aewdor a7 389 J=F g2 = afafafdat s gfagm
S
T Y g@iaer (e e Efeawe) sfefaam, 1957 (1957 #1 67) it qgel =T & AN- &
e srfeg = afETo @Sl i @IS ST @9 ST o @il (Fistl) & a7 37 UH Hag gies
(@fsl) % &7 § 970 7 2
TN, AT AT FAA TRAGT HATAT FIT ATeE=q TATEL00T TR 31T et T TgO0r =07
TS IT 1T T RFA07 A€ AT T507 =07 AAT F AT [Ha9ri & AT Fod A & g
oq T Futerg gy, ofiaas ST &1 START w2 & o gErgrd a1 o9« &) §236 0 F Faaq
ATl of T ST STTET STITerd STATEree ST & Hea T g Tl

TS TATEH, STETHAT ATed Higd HaTE TITAT 2l STaeT|
FHRAT % QATTH, AR AFA TR T, TAAT T T3 LT3l sl AT 24T & o7 a9 =@

ST 5T T ZIT Hiere-1V(F) &= § Ta1eq Taa<ui 17 reATardl gigd e rerrad i aaf
o AT FTATE AIHAT § THIEE AT ST TAAT T HATT 7 Hag Graems 74aiq-

(F)  H&tEa T g Aoty e afga Bt frfied ¥ @9y § el awfors
FACATHT 3T AT HICHT o AL Algd Temore-IV & &= | TRIATSHT 6T Taema=T & oy
TS T ST TG TTIEHROT il SR T q FAT ST TRATSIAT 0l ST FHT AT
ST YA G TAEU(T T9d Jedisd ROe it damil 3T & o0 F=Enrd @u
(ETSATAR) T_E FA % [0 Feal T LR (TAEL, a9 ¥ AAAg Taa Jorad) &
ferrfer )

(@) FeRlT LRI I STATST T FA T AT T FLRTE TATAC0T THTHTT o q17 fHermeor
STTEEEAT HeAT H1.37. 1533 () A 14 ffawaw, 2006 F =i strersntaa T & T
ST TS % (T ATt gaars AT e o o7 17 Tguor == a7 &
AT oot o I - UT 3T TI- 7 g2 AT ST S 919 w1 JHT Aigd 1o
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TATECOT FHTETT i R (T3rEn) afgd TaiEaweiiT Jaem T (STHYT), T Sireq
et faTe |fga araeT Taed TremT (STUAYT) TE5qd F4)

(1) HETET TSF Y, S99 9ATe & I S9dT g SU-AE (@) § IS1T AT HIT {7 R
R F3 F qeATq Aty Temsy, SuAd, Sfaw A siw SuAdt w7 757 e uay
Tl Il ST FLA ST TAAL, a9 S TAT TAdT FATAT Tl FRILT 0 & 0
TEd FHA:

()  FEE G AW g8 VAT FEAT AEedd g9 df SU-AE () H HEid S| gHars
AALTHAT T AATALTF AT F97 TohaT g Ff ITHRT g THTET 21 Srar 2 B =5 s 8
STHAT F A AT (eI FEATed qg1 g TTaT TRASET ¥, 719 aieadi & g8
FFRIT 2

5.5  ZIUT TATIATSH | T shl STTEAT:

TTHTY] Sett (AT a1E Antest® fAgiat gror fAffese srefeard diarst F siata s aret 92 av=asi
% fAuir Aaga T G FEEATr F FT § T8 TCHT] Sl AR SIATe 8 9 AT
FTTITeT FLAT BT

6. TE S weiee Aoerd (Hstewadt)

(i) T SATAGAAT F ISl % AAE, AT TET ST ST qF oA g7 HiAwSe dteg=Ar, 2011 q€Aiw
FLAT. 19 (37), aTE@ 6 Sa<r, 2011 F sefiwr Porfa gdfaa ad S gdem FemT (Hioeuad)) #r 9
ATELAAT & ITFLT 6 ATHAT AL AT TAAT HT A A STHEATT TATLNH TA@W, a9 3T STAqarg
qaad §ATAT &l TEQd BT T 39 AT TRATSHAT FwEFHAl, 59 0% = Afeg==r % I7ag 8] gid 8, &
AT FTAT 1T &3 TG TSATel o SAAT R ST Ufera g ST S aF e UAdT il 6 THY
AT AT AT Al (hAT SITAT &, TF T o7 ATILAAT 6 ITAE AN Tal Rl AT UHT TRATSATSAT 6 oA Th
ST Htemeste T % forw "iemwsie safeg=mT, 2011 % ISl % AT TAT 6l T5 AT &5 TG Arsrrei
T ATET FRAT STTaT T2,

(i)  TEE ST LA AT §F T &7 GIT BT IT0q UF AT AT FedT (3A) AT TAE, a3
STAATT Tadd HATAT & o T qad aeid Taed 6ex (38F ITLT UAHTEHIUH & &9 § Ifeded) digd o
TSR 3 qEA /ST Heted qorgrhiEt & qre awwel Fn S UAT T AT A=A i ST

(i)  TET ST ST A AT ST ATLAAT o SqTEg-IV | 70 10 Arieetsn fgial, e siavia o sear &
TR FIAT A1 8, o ST Haterd TSl &L HIASIe &l &l TTTHTT ST F(1ha Fd gq 1:25,000 et 7T
T TANT ek TTET HSTSUHHT AT FI;

TH ATILAAT § TG THed (AR Haeft FAFRATTT Al T TR, T ToT &3 T, T IR0 A7
AT T ST T IR T 36 ATEET o ISl % ATA JATRATT ULl SIqAled Horeuddy, ST
BT g, % &= & siex fafvafae e s,

(iv) TS FTRI AT §F T & G T6qd ITET A UHYT T G107 (F2e00) Afafaaw, 1986 (1986 &1
29) H srfersRfara wihaT (3if) & AqaTe, = qamat oiv et & ar AT o U gafed aag e
STEreT TTTErh0T o THeT Yeqd [ohdT SITUT,

(V)  TEI9HAT 9@, a9 X Taarg Tadd Gy Haed Tod qCR AT §9 TS &1 fif qated qaeid
& TG AT 92 [3=T T ST SAqHIET T FHT|

(vi)  FTETIAET FSETHE FT 97 a9 fT AT F Tgel HATET Agl AT ST I a9 F 978 gated O
TLRTT AT HF 1T &7 T AT I 5= F:T ol 2|
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7. agag A} Rffafie st § g deree ssmaf-semse:

() = ATGEAT F IUSLT F TATCAT B ATeAT FAT ST s AfAafaa sRasEe #ir gy w7 F
T "I SIATTT YTod FTAT ST ferd g

(i) THemwsre-l o7 Herse-lV 8=t § gerfera oy Bemreus st ar afersEen, Sz
ATELAAT F AR AT AT AT &, F g § @G0, a9 AT AAq1g Iaad q=1ad geT
Fataa adra ST= Tay TTiersreor 7 RRrier = sreme a¥ Jeeste SqTaiy T&T= #iy SITuf|

(i) =E ATIGEAT F ATAN T FAT =T o7 AT FEwamar, sl &7 § Hiemse-1l &7
Traresre-1l &=t § o 2, % fore gefa ad sie geter arfasrer gy Hsmese sy gee Fw
F gag # fo=me BT ST i qunfe, Herwere-ll 37 1§ g=rtera v RS, S fisrese-
| =T IV &= § AT ST 8, il HIeioie 19T & & G § hae qF1a¥0, I S STAary Teaad
HATAT g7 gatera Hrereunu &t fwrfent F sram o fa=me f&har soem

(iv) o= afREsETe a1 #rEamt F oo S e afegEar % Suedl ¢ Ssmsu sfeg=er, 2006
TEATF F1.37. 1533 (1), A 14 [Fawaw, 2006 F IT6Y AR 21 &, S dae | HAad TqHEH
TTTE0T GRT Hafad HSEUAT i HEqiaal & ey T TATASHL, ST FALA: T @ $fT Taql
F o T TS TATEt qHTET e yriEewr (S 68 $Hh 9991q Uasss T gl 47 8)
T TITEL, 9 A FTAATg Tadd AT, & AqAN SAT FATag=T, 2006 F Tefi FqHiha
T ST Hese AT Yo i STy

(V) SHATET SATEEHAT o ITSET Fl 3TFeE FA & (o0 [Faa FMaia HaT & F#7 [T & F 907 q&99 71
TARTOT T TSI o Ao |, T TRATSHATS &l Harerd T 1T 94T 69 15T &7 A1
TTEEREOT BT S ATSGaAT & IqEE Gaiad qeid ST Tae TTTeeheor sl [EnTeer ITed F &
TEATA HS[LT T&T i ST

(vi) Fae T 300 7.5 F FfHa eower a1 w9 F forw [T swarta et F o g69tea adm
STV STarer STrerahor sht TEreRTiert it et o foeT Safara wameiiar STfaeeor gIT #e<y Y& hl Sy
ST AT, VR ITTER0T ST Y& i & Td qeld [AAaH S SATee@dT & 9T § 39 J&q19
ARSI ALl

8. I A} AT sdwam F g eree aamfy s w3 f& afEwar:
(i) TRATSHT % TEdTas oF STTEg=AT & oTefid Q@ SATaid YTeq F7d g Herodid geqrasii & a9
ST 5T TIAT TALST &0 o qeiT ST el TTTEFRI0T Al Aread Teqd hel-

() T ATERLHAT F IUTAE-V 3 STAHTE TRITSHAT HTT F H 1L

(@) AT AT RIS AT STATEHT ST ] GIEHT TAT AN AT ST TTRIAF Heh qigd
@A g gHTETT gt fe)

(1) =| ATTG=AT F AT T HT T HSSUAUT & AHE, T3 TRASATG FH ST FLAH UG a1
gt 7 R 2 (Tamdu srfaR=aT 2006, H&ie r.am. 1533 (31) aiie 14 fawew, 2006 F Iqaet
T AN FA gq Med s@EdEr § &7 AHq aowa artt qaq [ oS a1 e
TTSTATSA T BIEHT) AT TITSATSA o (o1 THIh TLIIAT 6 97 fawqa semsu e

(=) STriae femeor RO o7 SaT Taed TISHT S3Me U STrere=T 2006, S&iE F1.37. 1533 (3F) e
14 HawaT, 2006 F ITEET A AN F g M JEHET § FH [HT gowe aret qaq [Faro
TRETSTATS AT ATTET TS T BT

(3.) TATE, a9 3T AT TAAT HATAT T a@ 14 AT, 2014 F ITHeh HIATAT LT HEAT -
17011/8/92-3m=u-ll ETT qg=T fohu Tu srfsysreont & & forefT stf¥eheor g=T 1:4000 el § GATX
oraT T e A SEE TAHIUEHuE g7 WU 0 AN Sa @l a7 UAciud &
AT T ITART AT 197 2T
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(ii)

) =0 AfEg=AT % T T AT T AHEIRT TET ST TS TISHT F AL, TRATSAT hl H T30

T TRASHET & T &l Heaeie J w1 F9F &9 § ITSTAd Fd gU IT4Fd A= I
FEATUTIT THATSAT il FILET|

() Hremsie qEt Sed amrera: 7R F sre-are F 7 frendies & #r aftafera B war g

Y o7 arfegia mivRafada e & dagasher o=t afga d@remesre-|, 1, 1l & IV &= #ir off
FOTTAT 3T 2

(ST) SRITRIF ARETE ST AA-SIA 6 QT HEART ATl TRATSHTA 6 (70 Gafea 17 aguor f[g=ror

TSt STAT §F TS &3 il TGO HIA0 FHIGAT T “TATT FA 6l qgHid” AT U | TS, TZIT
= 1 A7 wgur AT atafa i q@ agafa e a8t dF T2 g 7 TRASET F SA S sy
F B F TgeT TEATas G S° SATEAAT o TelTe Wl AT A T2ra T ST

Tefera T S| oy T AqAifed T8 ST Tae ST F JGET J9T o0 Jfeg=ar

FqITAT § ITYFT GE (i) H TAoa T Tearasii Sl = FT A 7 Aread fi T 6 e & 918 &
& sty & i et & e wam-

(iif)

(F) 3T TRITSATAT AT FAFATI F forw fF 57 1% Tareu sfee==T 2006, d&ai® r.3m. 1533
(31) AT 14 &, 2006 AR BAT &, ST ATTL=AT 2006 F TefiT THIRT STATTRT FHT
T F o 70 Fwwer 9o F Sl A @ qRASHTE g aerd ST e TTEw 7T
frerfel Tt a9 s SerEr aiEdd @Ered a1 ueEsmiun A siud wm quriy,
Hrarese-| Tt Hremeere-1V et § Rua ud aofy = i afasaret # oo, deree st
2q sfaw fRrereer Faer qaiawor, av i sterarg ahEdd Jorad gRT Seied THesArs Uy &7 &f
SITUAY Tk 98 S T&aT9 F Gae H GHihd TATEL0T AT S HSTE ATy & FT
|

(@) TET S Tag TR0 ol HRriel 9ai@w, aq o7 Sqarg aiaad #arad &l 39
TRETSHTAl AT FAFAT o forg [reg Sy srfarg=mT, 2006 #§ aftafera 92t fram w8 g
I T HIASTE AT AN BT & ST ST Hsesie-| AT Hemste-1V et | faa g, sufua
FT

(1) 3T TRIATSATS IT FIAFATIT 6 [T ST ST ATELAAT, 2006 H AEATAT A1 8 o] 39 9T
T SATEGEAT AN FAT § T ST Hremesre-11 a7 Hremwsre-11l &= § Roq g, 7% gafdq deeud
FTT TEaTae: | IO ST TTe g1 o |18 fae & < fe=me frar smom

() I HETOT qRASETEAT i 29T H B 9 A8 ATIGAAT AR St § g S0 stfeEET, 2006
& ITSET I AN FA g HaTd sraeiar F w7 [0 s aret aRArsesi & 78 § UH
STTEROTT T STAHIGH T X 1 GALTSE adTd & (o0 TE ST Taer GTTEaweor st
TorRTTert 1 Hefara T AT &9 TS &3 % FTSIAT TTTEHRTOT hl ST HT|

TATEAXT A 3T ATy THAq HATAT TS ST TS TTTeraheor i FHnRTiert & g 9% 918 faq
H srate & Fiaw of TRATSET TEaEt F O 28 SfegE=ar F i sty 57w #7 w fEn
T

T TET ST Tare TTTEHT0T SeTeh TN AT Fohegl oTe 10N & Frefie 7 21, a7 Tg T aLFhT
ATET TF ST & JTET F TATGLOT (AT, ST Fafdd o) a1 59 o7 &30 it foeuadt +
AT &, T 1A T o6 a8 IFq ATALAAT 6 ITAET 6 HAgaTgae yearar 97 feoauft 3 3T
fRrmTier )
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(v)  =E ATIg=ET F AT aRASETE A & T AATIT 919 a9 A Aty & forg fEfem gRft, 1ig
Rt waeft e U T S W AT aE § 69 a9 F AT 1 ar 96 T w0
TATAT A &T ST
faferTeaar & stfeshay i aul it srarer & fou s Beara Bar ST &, 93iq areaes g
AfEmTeTar &7 srate o Jiae aataa s J7 §9 TST &7 T ST T4 TTTAFRTOT G STATTiT it
faferereaar & faeam gg &t T AR |7 gateq yrfaeer Fi sreaes yeqa T S

(vi)  STHTORY TETT F¥A % IUCd AR -

(F) TRASHT & TEATES & (T Tg SAHATI NI 1o a8 TAF FdeT a9 il 1 7 3 31 feaea< il
fafer 1 gafea s wfgwor (o) v g s atve gt § w=iEefie smmty
et MaedT T2 aat & gag § Tearis Aqarad XUl & H A TISHT 6 Tedrash
FATIT TEA %0l TS THT SATATAT TS TG e 3T TATSHAT o6 TEqTah FIT T&A o0l T2 VLT
Tt T et #7 gfeds STHA | YRera R STosm sie ekt afaat |&tea adm s
T TTIAHLOT T rae e 9¥ et ot =7f=F F1 SqeTeg FLT8 STustt|

@) sraTer e i gefea e arfasrer i eeree v ofF wefda frar smom)

(Vi) — TET SO Ty ITTERr il RO § TETAr a910 W@ gq, Tg aerT ST Tarel TTTEwar &

T AT o6 a8 =8 TRASET & o0 q9i9d S@99rese ghog ¢ 3T 39 9% FEg«!, #1Adq, 0 1w

T, srarafr woAl, IeerEAl, IeAsa; 9T A TS FRATS TAT AT ATATAT F AT Aiad AGrerdt e

ST HETET ST TLHRI AT §F ST &7 il ATHIGT HSUHAIT Tl ATATS FL |

9. =9 AT FT FAqdT
(i) TATAXT (FLEA) SATerT=aH, 1986 (1986 T 29) = Aefid TH SATEHAAT o HIATAAT T TAAT TAT
I AT AT 9TaT o FATITAT o TS (0 TRRAT T €9 | STIaT TATAToT & § TITEL0T, F9 317
AT Tadd AT, TS GERE AT 9 ST &7 TLTEA, TET SIF T TR oY T AT 89 15T
8 TET ST T T 0 T2 6 TE 2,
(i) TS TET SO T TR0 AT T TR AT G ST &7 aeid T T4 TTEHLT T {47,
FRIFTA ST AT T TATALON, T 3T AT TRATT HATAT G AIAA T I=aqd TAATAT FTT 1993 i
Tz af=reT 664 & faU 70 srert 3 T AR Ugd o Afag=a BT ST 99 2l
(i)  TTST ALERIT AAAT € T & FT AT S TG TR 6 ATEEAAT o6 Taq 3T AT &g
TAT =8 H1F § TEAAT T g &I T T Ica<ardl gRil, T LT AT T ST &7 I LR dared
S wfSrege it sregerar § ™ET 0" ATadl T T il SHd Tgail digd ST TInd el
TEET F F#H q w9 o gfaate aftafag g6 siv o5 9w, dafam e afwee F s oo
ATERLAT & Tao 9% fE=1 FT qehi|
(v)  HEemeT S, Sasraat afed TR ad quaErat A aE weat Shw dd9y § qdg
Ao ST sfag=aT 20115 9l & i == wreq off, Theq e |99 § 3% ATSg=AT & Tehie
TETAT TTTEERTTAT & ST=TR AqHIET T dgl [T 3T 8, 9¢ fF= datea &g S I8 Iriawar
FIT T3 STTONTT S SMaTe Sahie i &l Metarted o & srefi fafaafae B somm, sraiq

(F) I ITANT foeT aeg At arforsas afafater & forg 7t fram sromm;

(@) e (el AT-TLURIT ey SHETT I o=T a7 Saied dgi (3T ST,
10. U & o9 R Ry sge &9 ff SaEswar g
10.1  afa dagwehie adiw & (@) .

(i) ST 97 3.1 § Ifeatya @t Ay % o, UHT wehigd Y99e FHT0 (SMEUHT) T i STust,
ST S AT & ATI-A79 Fiog, ATeq(d 6 G0 S Taed, SHTareal, Thal, aul § F= % [0 qrasfiah
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T T, FTHRTAS, =TT, T, HEF SIgl, TATId TA-[ART T, Hraest SEr e+ aqarl i
AMALTFHATSAT TAT THAT ST L H Jlog gl 3N T TTHTah STTETAl F S ATl THATAT T AT €T L@ 3T
AETHIT T T ST Taerd ATSTATS o0l JATLT % (o7 ARTEST, G & SIed aame Bhar S

(i)  wgeml Afgd e qEEl & FEn ® e e S TEgT e g0 59 % s uadl
FqAIRT ST sAfegi~a fFar smar g, 99 & TRuea Faredr o osmfera @ &g, e,
FYT/FFHATT | TATH o ATAT TIA, ATRTAT AT, T, TSeh, SIGT, STATI, ST [T TOTert, Fast il
HTHAT X ATHAT ST T WL &F ST T

10.2 s dFaTe DUl A g&F i 7€ F Gl & g e

(i) TET TFATe & TAT qaefia Zar ofiT =T o7 d¢ & g0 A7 =7 =T & sfaiq
aftatera fro STaaT|
(i)  UH TET AT H TIE-HATSA Gigd SRATeL GIT THG! Al ATGA T qerT JUTerEt aar e

qf¥ a2 F g0t % g, e it e v=diua 7 20 few #7 Hrarsre, U g0 998t F o
FHTT &9 F A1 R ¥ Feferied fEsarT [ e Sroar-

(F) TGN F UHAUS T 20 Hiew F avd T THETAT ok HIS(aT AT Tt it
TIEAA AT SAHT AT AT ST, G919, 39 &= § Gt 90 [t 7 sqata
el gl

(@) HRNT iALTd S AT Thed & U S&, 7=t g@e & o e, S i
TvEA % foro v, arae a8 | AT ST 91T Joed TEERCT, SRt [REtr @
TATH, T FAA, AR I AT SATS H1A, I =A@ gt & seqei=
Hraresre Hare d BT s

(i) BT ST S ATEAAT, 2011 FEAT FAAT, 20(3), A 6 ST, 2011 3 SFTHTT ST o6
AAGT AT ATAA AT [ § e i 9 a0 AT 2, Thikd giq J=e= A0
(FrEsmsuad), v ot 99 F forw getaa oeEi/Ae T &9 g1 a9 Fr SIust 7
fterfefer stqHeET & U q=iewer, a9 oY Sa@ar TadT Jo0ad H1 Tl S|
sresmsuwdy F fafera g 9% T3 Afeg=aT F Iudy A 81 2 {7 et fegET,
2011 &w&aT &, 19(37), A 6 e, 2011 & ITae & AR, HSSuadl R gl
peRil

10.3 Jgc HaS i TWRYTCrET SHT3h F A< A qreT Hisiee &89

(i) Food qas &7 & WA A GLar o TRIer & o G99 gor #4791, i, 3ami, Hemsre-1l F
T T fase FreEret # Feifia FIETeadl &7 97 SaaTHe ST, & &7 § a9 a7 ST ST TR
FEgTelt, AR AT gage d Gaidd F1A1 & o0 @2eqq, ey snfe Far & g & 15% 9
TATT FADT ol STHTT g S UH Gof TATHI 6 AT AT ATIOMTSAH ITANT ol SATHAIT Aol T

(i)  "reATerT & # Aot one & foru, fiemes-l = § omersar onew &I v Ao, farerw
TRt ® Fae ATt TTERort g1 AT STTOAT STl deid ST Jael TIrEeeor S et s
el T HLHIT 6 SATAIGHT & e UHT gy T1Ud Fed & &0 il deicus q15e ITdsd Toi g 37 a1
TorelT o aaedfa o/ § UH 47 &7 AR F#3AT saRg g av i THRaT % 3" Te1ad 31 959 gu a1
TS T Foeg, ATETN &= T ATH A1 AT, Foe aeq T H7 TIAgLeh FJEATTT 6T ST

[T, &. 19-112/2013-ar$T-111]
Toaer o g, w3 af==
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SqTEy-1
TR daemedier &= F forg w<eor, gRar iR yeew FREn
T 37 Tt R Rafad g9 & (Suan) sieg-surers Fervariae F FaT w1 a9 77 T § g
T [FATd 81 F= aqeard, 9% ae, AT (9id SATE, Teid Ferd, Teddr qriadd, @1 T 6 T4 &l
Rt e § Fga 39 8 o7 a8 maxi S° QT dgLl, FwaTdl s gATHat & ey I e
&7 H FTT FLA gl TUAY, TET ASHTAHT 6 o7 TeTer 3w srreder qrifedtas Jard Y& FTeh a2 i AT
TUYAT S9TU TE@AT 21 266 AfARRR, F Goaam [aiicas i eiig? ara w1 ff 9 F "ra-ary fRuq g
A ITAFA &l TALATATSA 37T TIAT T LA ST FLEAT STALTF 2l STl 2

1. YT SUTH
(i) JUUE ATHST T TANT HTeh UAHTUHENUH G 97 SUAT Hi TgA1 il SITUIAT ¥ HAT-vam [aia
#¥ ST
(i) TTAT F FTAT T GLAT F Iool@ FLd gU, TH AT § TT3iqraee aree Hgidl & aqar
T[T LRI T T ST &5 TATEHT TR ATHRTT F ATeqHT & T UHYT JATT FLIAT|
(iii) == STTerRg=AT % 31efie e iR by Hisreuadt #§ gftafea T s
T SUHT o {07, AT 3T Taed o forw srqers 2 faforse ot feferfea €:-
11  F=g a9 :
(i) Foeg aAEaTd T A (Feeron) sfarfaag, 1980 (1980 T 69) F srefiw = & =7 § =iua &
AT Bl
= SfeeET § T o7 a1a & gid gu W, Hafed TsT S A7 99 TS S TATHAT AT Ha 1G98
FIT A (F2eAT) sAterfaae, 1980 F orefie a=s(H % &7 # A((Ud I9q AT=aH,1980 F I AR FT|
(ii) == (Feeron) srfarfaerg, 1980 % stefi= =ifva 72 ¥ 7 F=xgy Feufa
(F) G G H g aaeqid w Harad Ted/Hg AT T29r h TR g adT sl
ST ATEAT g ATSHT o STETE 9 FLerq haT SITU| Tie Foeg, a=edra &= 1000
TN Hiex | AT & qT Forg aedid & il TS % qTI-A7F 50 HieT FT T &
g™ BFar SToam 50 fieT & T g% 847 FT SYANT, 3 AR #, wes
Faeata Sa-fafaedar & detea e et dvaw F oo gl sy s&
AT o (oI SA-IAeTet gq S ehaT gl
(@) TSI i o aqedrd & o0 a6 &0 0l STasaTdr dgl gl
1.2 99T 3R vare iRy aur gefaa se-Rfaear:
(i) TAT ST TaTel T91RT AT S0 SI-TT9 % &1 [ A5 HLAT Ueh (A{0g FrAHATT 2|
(i)  ATHETT WAL F 0 9w 39 F7 AT A Grew, Tl & o7 yare fair o qefem G
ST

(iiy  waTer 3% yarer fyfrer g srEwaTy, aeshia (@) e, 1972 (1972 %1 53) & srefie,
AALTF ATHIGT TToq Fled o A&, AT AT AT F (70 SA@eTh T, AIAT I ATHATT TEATH
reaw ¥ R ST

(iv)  EHTCG I7 9o gU AT AT AT A= F FATH ST [HATE /AT ATUIAT| TaTe 3T Jarer fofr &t
T ST AT AT #if SITusiT
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1.3

F) feea siv & i v gt siv asfia vy siv yare ot aateaor (@wen) stafhem,
1986 (1986 FT 29) * oTefH TUAY &9 H =TT < sTTEgi=a AT ST,

(@) =g gEtea Grar ST & UET wE wEEwarT S yEre, yare (iR o7 gt sa-fatagar
S @, IS ST q9-9a digemd, FEdw, geree qHTr FEed, e dr e,
TN - Heed qTad | Tq¥ Hgell a1, HAT S Sie 377 FH1at 6 o
ST g, 0 TATS &A1 H ¥ T8 AH-TT9 dgl AT ST

FeAS(Ia (F¥eqon) srfarf=aw, 1972 (1972 &7 53), a9 (Feew) fafa=w, 1980 (1980 =T 69) AT

Tfaer (Feervr) AfafFaw, 1986 (1986 #T 29) F Iuadl * srefid =fva Sa-vwew foEat afta wsdia
qfera o s

(i)

14

STIFq Ifeafaa &= w7 6L ST qIeT, FATeAta "ataa sfafaaw, afer=arear a7 aniaed
HEidT F a=T g

FEd g0 HMI, SATCATET 3T A1 & SITH-HTA il T el o6 (o1 AT &1 | a &1 il Fgradt %
T 3R ST

TS TF TN AT §9 ST & TATEA, T 6 o7 UL AT ORI F J7 9ee? e
LT AT STF-FLAT 0% HA o (o0 UH ITTAT g T ST T& Hi

w9 o i

AAU Tz, S[H T LA T FLeAT HETaTe il S

(i)

1.5
@)

(i)

(iii)

1.6

®
(i)

FAAVT Foorg, &A1 T FL(erd ST qrerd TRaT SITUIIT a7 A0 o, 0 H w7 Sa-fataear &
FETAT 27 F T Fohu Sro

FAT Iral FTARATT T STAATT (T ST FeAl o STRITHT HLLT AT ITLIIT ST ITEAV AT Faedi il
qfaTa fas 3w 26t 938wt & o s 2

AU g, A H TLILNTT BT F HGAT THST T STIATT ST

fron-fAget # fafafde 2 vt F 9o F srewefi| Taofior =% &40 F ze-Fe aears e
gt o 9% A= BT ST g6 2|

Fg davi Fem g, Seeh # Sa-ffFaar g, s nelieadiew g &g st adi S ey
IS H AR 8, F A Foog, FIARATIL o (10 fa=1 T ST JhaT 21

FGA P IO | T GL&AT T G FAAEr i St

TS T AT AT o TS &A1 FILT ATTHATT Fgall oh TSI T il a9 (FLe0) Ar=aw, 1972
6 AT "tera AT S

TG & TS A F ATH-ITH Fle hATHRATT SAqATT Al gl (o H 3 TAAT F LT 3T gLeAT
T sTofera RATeha Tl o [EaTT T Y et Jguor |T qieatad gl

TGl o TSI TATHT o HLEA % (o7 q&q TG S0 9% sl SITUAT ST HaTaq 1T AT §H 57
& TTTEROTt GTT SHERT hTATead =T fohaT SITuATT|

T g s F qFiaTEl H AT AR Geror R f sroh

ATIATT TATATE FT HLEA T FLAT %l JTUAT|

T TATATHL  SIE-UTH UH F5 ey a8t o STt oy gt of Fere it arie-srorreft yarfag
2T 2Tl
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1.7 et are Y gET i gxer R i st
i) STTSTTA =T shT AT 3 L&A ot S|
(i)  UE FE TrErRe FE R St SRt At = 97 giaser I9T 9=4qr 2
(il)  TTSAT AT HH ST &A1 GIT AATHAT TENT ST o ATl ! THAT FTH 6 el 6 TATH FhT S0
1.8 9l & =igar a9 arelt giw F Fearga gear ua @ B s
i) T 3 T TaTH A digd Seh TITAT ATl I T AT il ST IT 9 H T 071,
TR AT A7 T et & At |f@a s GEwmens e @ e S J ey
TSIRT =TT I T9T T AR 9% Iidde T4 7247 27
(i) AT TAGAT I TAT AT TET A AT 0l S-S Aedr F G5 a4 digd ad i Fos,
FATAT &3 FET o TATH [T STTUN AT ST qIe T o [olT ST TAaTE qAH gl el
1.9  V-FfA%F AgA & &A1 HT G AR T Regar G s
@) T @ o A1 w1 S T greAT e o s
(F)  SATHSATT LT o IAT I TATEL (HTE0T) ST, 1986  fav(a srreri=ra AT STus|
(@) I W, 3 ST THT aYE F 9T T Y TATE0 ST STEATAT wied ATy Iae FA
 fRaTT #r T Ry s A8t g
(M) T A7 o= IULAET T T S TR H AN Fileh AV Gl HeahTe o [Hary ¥q & ofdl &
T FT @A [itg grm
() ¥ % Al 9T U e hareera At o Straar e v 3 St w ereor/faEer grar an
(F) ¥ & Al 9T FaA T aTEqAT T AR RIT ST
(@) TS AT HF T A4 Hfvga W@ & Sl o O gee AT A i ST
) AT
(F)  ZTORT AT 7 ¥ T ITLFT TAN FLh AN (AT (1 & [HaT0 qag ¥ 1 @9 =g
El
(@) -9 § e hT AT A @A g 9¥ del 9% TG o GhamwarT & o ora g ar
= Rafq # TRASET TIEERTAT g7 38l diaqid & &0 dei &7 aeds qar
STTUATT SI¥ 3776 GIT Aai T Sra1aieeh Seror Gieiead T ST
@) ST AT T AT & HIH{hd T2t o o1 Tae FISTAT0 T3 Hd|
(i) St &7 F afeg aewieT
(F)  TAHUHETH ZRT TS GCRI/ET T & TATEA 6 TN 8 S[ad &9 F 6T ASFAH
grfersra o sroan
(@) ST IT T T GF UH HH{RT ST T | O06T ASFAeH & o el Teer0 A i
STt
1.10 YUAEIT HEed & &A1 4T AT AT FAaa 7ged & &4

(i)

TS AT ATSwRor qoriedfa, dafea srfafaae, sfagmerst a1 aniesi® frgiar & suas &
ATET ARA T AT TAET FIT SATHATT THT RIAA 1T SAATSA AT A Tl 7 G o7
AT & o0 Ica<ardT gl
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(i)  TETaeATT q9T FARTET "ged F AT L AT @e=Aredt F forw wrg grivewy e seEa T8
gl

(i) =g gEAte=T B ST & 29 sEEEEret a1 &9 w7 9RO ST q9T e STt
FuaT/fEas & § afiada fho famT e fro o 2 O sraeadrel 9 S99 & argil
TEC [SSTTE | Tieada oy fodT SEaT & aEaggas RSt FiT & 9997 §9d AT 6
FTATE TN el 9% o= T s

%.

Hemie-asT #i SEa deree ¥ serr & e sgaa Y0 9 e sarat & &=t
) F=AT qA;
iy e geifmw a9,
iy e e

xiv) TrfEawEe 99 I,

XV)  I9CH F SATHI % SCITEA g FoAT HI,
xvi)  Tfafed e,

xvii)  HIAT ZHTSATT TATZHIA,

xviii) TN,

Xix)  TA;

XX)  JeTEr=,

xxi)  HIAT:

*kkkk
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Euicall]

arfeee diereie &= # a8 RITEr, fiedl AR géa s R F e geadt femfada

1. Hremrre-l

Tl AT ATOEAT % 3 & foru Hremesre-11 % et o=t § qe Ree a1 geat &1 Awir ffwafated oqt

= STEAAT T, AT

(i) famtor &t e e g2+ 71 G nfega Faiha dw=mret & gfa §F 9 % oo &
SR

(i) TS FFafcat F AH-9T FAeqia & igd ATaTS a9T delel are-are @l STqard af ST qerd o
ERT & Bt oft 932 92 9% SEar F smA-oe ¥ 91T 9 R

(i) ¥ % ZIAT % THAA Al AT SO,

(iv) & giaemsi F e T 9w, 92 9w & av7 9w F afafea G of e e [t i
ERCIRE R R

(v)  TE@ET & AT T STHfd 36 ATe U &5 ST Fehdll g o Teamaeh Td ST S GTERr | 39 ard
T AT THTIT T I FT o [HT07 39 & § G- ST o qoFd TAT1E Rl TATAT Agl H|

(Vi)  TTSF ST A TR SH TR & SFATI T THIT T ST A § Tged hald qEahT g0 ST 0
o fReomr-fAgent & e | T

(Vi)  IREASHET &7 ¥ ITATHT SigeTdl, 319 STqIAel, IeaSA1l #hl [Uracdl qoT eai= &L Hald a7 57
T T 7€ AT TATEr () srfafaae, 1986 (1986 T 29) Aiga @A™ WTTerahunt gIT
TR AT % =T R

(viii) FEETET T 3 AAMACET F ITATL & (0 a9 o 0 10 7 I8 gHfe=a fhar o &
FATATRT afgamal s et afgema a1 31 sterse F1 foFsia ae 92 7 a7 S|

(ix) =T IRASET | F@ AT 6 T a9 G FT ITINT A7HA &, a9 (52eq) strert==+, 1980
(1980 T 69) # LT AUTerT TATHIT TTST =l ST ST TRATSHAT & [T AR T Fald TAqT 57
Tfart &= & Tied AT T sTqHEe ST R ST

2. Hrercae-ll

el AT AT F TEATe-aTe g Hieere-11| & i &= § e REe ar great & =aior, Fitha
gt 3 steaefis 2, st

(i) STt Fof=r o AT ST ATAIEa iR Sa<r o AT UTe Si¥ FicaTe aTel gl AT ar<y & (Fair fii
FTATT 3H o1 T2 & ST TRt & T UHT AR o6 0T AN 1 THEAE T Tga | s AG4T 7 2,
(i) @ % &l & G dgl hAT ST,

(iy = glawTsi F oo, Mer Tee, 92 e & 9w e F afafer B o s o iy fmtr &
FAT T 2,

(iv)  dg@r & [FHToT T FAafd =6 e 9T & AT Tl g ©oF T [T ST TTIEER0r & 36 e &
FATTIT THTO-9 YT FRAT SIToarT o T Ao 39 45 § G971 S & qoFd 918 &l Tadhd &9 &
TATIAT Al T,

(v) ST S-TH ST TTIEHTOT, T TR AT AT THIT T ST FA 8§ Tgel hexlq TChTE T STy
o o fRe-fREen o A= w4,
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(viy =TT G TRT o= § S = gEaid i o & oo T o s 3w [{Eir i et 95,
TATHT TFQUT J-GUE AT SR, SEH a8 T ST AT g ST foehre Ted & & Siaid oiav &, &l | a1
H T@T ST,

(vi) a9 qAT (FARX) FT TA TR g &, T-TUE % T AL % 33 Taerd | TfdF q5i g1 =110,
FATT H o gaw 0.33 | T g1 g1 AT TAT GAT & oA gl ¥ 3= aqeqaar o
Ar=FTIad g,

(viiiy AT, STE-979 T ST UF AT ATl et 6 AT g,

(ix)  fAutorwe & ga f o FA1E 9 Wew F SATeT 981 ER1T 3f7 a7 a1 F SATaT (A= 1 T T ITF U
T qA) FT [AHT 981 A,

(X)  SOTH-SIA I I=9 SA @T | 200 HIe F A= & Jgl [oraT ST, 200-500 HeT & A1 § 7 Fva i
T T - ATE il TgATT T & AT ST Fohal T &

(xi)  I=4 AT @ & 500 Hiex it T H a1 FT @A, GHAA HIAT AT A1 il GIEAT, Had (ofeetT Hr
FiATE AT T T i STEHT ATHT ol g[,

(xii)  OTTSHT & | oNfad afganal, 30 FaL, oAl 3T &afe & &qT 3T TET ThTT o 3T T o7,
el STAAT T5T TGO FIST qTE ATZT Teaq ATTEHION FIT TATAL0T (FeAT) Afe=a#, 1986 (1986 T
29) ¥ wfie F9TT T AFT F ATHATE 2T,

(xiii) ~ FRETAT TAT 3T FAL 6 AT g AATT HATEATH ATLT Hil AT AT 3T T/ ATT Hl AT
FIAT ATV o TonTara Sfgsma a9 319 F9L &l I § AT a9 T bl 7 ST, TAT Hle AT Sigsnd 1 39
FAT, TR q€ T FIET g1 SITUAT;

(Xiv) HHZ TE T AN 6l TgH I ATHT & & [hral &l gledl AT FHEacid Hlel & 9ed FH 7 FH 20
Hiex &l ATSTE & SArqaTd gMT AMQ, ST Fohett off Fafa & F1 steaarar 500 Hiex & FH Tgi NI, T4T
(xv) I IRFSET § a7 qH T AIFGaqd, qAaL TS F AT ST 8 91 a9 (F2e) srterfea, 1980
(1986 =T 29)  37efie, AZHTT TTCT HTAT SAALTAH GIIT TAT AT hex T ST T5T FIAT o AN 21 ATAT T
AELTFRAT I TRATSAT FIT IO AT STOAT; TAT TF T 6§ TOoF & & qded Gwnwr § safa are
FLAT AT

feoqur ; TRt Sagaelie st (ST aat arh, $30E, Tarairdi<, TEerdl w S| o T H7 &1,
FEASE TATETE TAT UH T &7 Sivg sheal T TR AT T LRI AT §F T &7 TChE g ATegi=ad
ToRaT T 1) H FHEac RSte/gledi & Hair & Tqafd Tai Rl

SuTE Y-V
T T T ST & AR A F fog wrtests Rigia
1. I=9 TR @1 AR [ s9 @t #:7 SegiE

TAHITHHITH RT <97 1 99000 9% de @1 & &0 399 Sa 3@l (TFeiue) ¥ =  sam <@r
(TAdTue) % ThU U RegiRT T adiT TSAl ST §Y TS &3 Rl TS FAAT AT § AT TALTA 37
TASTUS T [T AT UAT HHTHA gl 36 STAAT o T FHT TSI 6 (1T AR 2R
2. SR Er

T4 it zfoear (waesrs) g Rl awaraty § gu a9 w@Y ge-ag, a9z v # iy siv 9
TRETAT (ATEATON 3T HAAT) F HILOT G- § A€ 6 [Ad1< il 49 § T@d gU ‘STEH @1 F HIAET
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R T 81 ueetars g aeitE Siew T i UAE v s F ey F 8T oAl S 79 ToT aAf
= T FTAT FRAT AT g1 STEH @ F STINT g T ITAHT 31 6l TISHT a9 dAigd qerd
TATA % T SAMIRT TG AT a4 gq Uk STH AT I AT SITUSIT| aEr SHaErl i oTeeear |
FHT T ST qAT AT AT GIATHT FA 6 G T HASUAdT F G Fd 9T ST 1@ 7 THE 0
* A % 4 % o1 R ITANT T FET a7 q0T TAdT Taad el Jed@T Tiaddi & UH TATEl &l
£ H T@T STUAT|

3. Hoeuw amte F1 [Auir

(i) 1:25,000 THTH T ATLTE AFE 99 ATE SOSAT (THATME) & oA SO siesta w47 91 1:25,000
THTT T G STAH Aol T ar UHT RIfq § e qamt= AT F4T F T & 1:50,000 TH1 F
A= &1 1:25,000 TF T=T Fdeh TN AT STTOIAT TAT T A= FFATThd ATHT F S8 g0 -

TS : 7.5 e X 7.5 fame

T it 2Fren £ ofve A enata sl A
gfasraram : TaYEe T T U 84

HEATET T L ohE wR R (TATE)

RIEIFIR] : TEEHATE AT T T F7 el Imrg et

TRIATAHRERTE T ITANT FLd gU STqT a1dT ST

(ii) TATEAX, a9 S STAATg TAdT HATAT & HATAT AT F&AT J-17011/8/92-30-111, qTEE 14
AT, 2014 % GIT ATHATT et ST STTHFIT FIRT I=7 SAT @l AT TASIUA & HIHERA F STAN F4d g0
1:25,000 THT T 91 T9 Ta49 (Foreud) A== 3 B S, et uaeaoasey g &
ST 2

(i) Tt AT @ st u=diue § wHen 20 #iew, 50 #iex, 200 #HieX 3w 500 Hiex it T
o, Sttt At Hemesre afte § @y 8, o s T #1 € B ST s feeuy amteet
¥ Tt BT STom

(iv)  TFIUS, TASUA 7 Hremste HHTet, ToT 9], A1 € foeus qa=Et § saw g yqrfad g
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 6" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0f 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone Notification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.O. 19(E), dated the 6" January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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(i)
(iv)

2.0

measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

Classification of CRZ. — For the purpose of conserving and protecting the coastal areas

and marine waters, the CRZ area shall be classified as follows, namely: -

2.1
2141

(@)

(b)

2.1.2

CRZ-I areas are environmentally most critical and are further classified as under:
CRZ-l A:

CRZ-1 A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-I
A);

ii) Corals and coral reefs;
iii) Sand dunes;
iv) Biologically active mudflats;

—_~ o~ o~ o~

v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

vi) Salt marshes;

i
vii) Turtle nesting grounds;

viii) Horse shoe crabs’ habitats;
iX) Sea grass beds;

x) Nesting grounds of birds;

(
(
(
(
(
(

xi) Areas or structures of archaeological importance and heritage sites.

A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-l to this notification and integrated with the CZMP.

CRZ-I B:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-I B.
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22  CRZ-:

CRZ-Il shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

23  CRZ-:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-11, shall constitute CRZ-Ill, and CRZ-lll shall be further classified into following categories: -

2.3.1 CRZ-l A:

Such densely populated CRZ-11I areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-Ill A and in CRZ-Ill A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ2)’, provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ-l B:

All other CRZ-IIl areas with population density of less than 2161 per square kilometre, as per 2011
census base, shall be designated as CRZ-IIl B and in CRZ-Ill B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)’.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ lll, shall also be earmarked as the NDZ in CRZ 1.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ-IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
241 CRZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-IVB:

CRZ-1V B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3  CRZfalling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific
CRZ categories viz. CRZ-I, II, Ill and 1V, shall be governed by the provisions of paragraph 5:-

(i)
(ii)

(xi)

Setting up of new industries and expansion of existing industries, operations or processes.

Manufacture or handling of oil, storage or disposal of hazardous substances as specified in
the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4™ April, 2016.

Setting up of new fish processing units.

Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

Port and harbour projects in high eroding stretches of the coast.
Mining of sand, rocks and other sub-strata materials.
Dressing or altering of active sand dunes.

In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal
waters shall be prohibited and adequate measures for management and disposal of plastic
materials shall be undertaken in the CRZ.

Drawal of ground water.

5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:
5.1.1. CRZ-lA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

Construction of roads and roads on stilts, by way of reclamation in CRZ-I areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-I B - The inter tidal areas:

Activities shall be regulated or permissible in the CRZ-I B areas as under:-

(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-
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(xi)

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-1l to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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(xiii)

(xiv)

(i)

(iv)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-II:

Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-1l, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-lil:

(i)
(ii)

Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-1ll, in so far as applicable.
Regulation of activities in NDZ:
Following shall be permissible and regulated in the NDZ:-

(@) No construction shall be permitted within NDZ in CRZ IIl, except for repairs or
reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b) Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.

(c) Construction of dispensaries, schools, public rain shelter, community toilets, bridges,
roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal
with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,
net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

(f)  Wherever there is a national or State highway passing through the NDZ of CRZ-Ill areas,
temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-lll, to this notification as applicable.

(g) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-llI

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(i)

(v)

54

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-IIl areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-Ill to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

(f) Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-1ll areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ IV areas as under:-

(i
(ii)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;
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(xiii)

(xiv)

(xv)

measures for control of erosion;

—_
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maintenance and clearing of waterways, channels and ports;

@

measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.O. 1533(E), dated the 14™ September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(i) All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6" January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(ii) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-IV to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv) The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

(i) All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(i) All development activities or projects in CRZ-1 and CRZ-1V areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(i)

(iv)

(vi)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-1ll areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —II and Ill, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.O. 1533(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14™ September, 20086) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.O 1533(E),
dated 14" September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-1A-
lll, dated the 14™ March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(g9) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-I, Il, lll and IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of
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(ii)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14™ September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B’ projects located in CRZ-I or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-I or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-1I or CRZ-Ill areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31%
December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(Vi)

(i)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon’ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon’ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6™ January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCASs):

(i)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.
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(i) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (lIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6" January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the [IMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6™
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-1l shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(i) Construction of sewage treatment plants in CRZ-I area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-IA-111]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3  The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(i) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iii) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i)  No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
(i)  The habitat identified shall be taken up for conservation and protection.

(i)  No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7 Sea grass beds shall be protected and conserved as follows:-
(i)  Identified sea grass beds shall be conserved and protected.

(i)  No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
(i)  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(i)

(iv)
(@)

(b)

(f) the States or Union territory shall prepare management plans for the demarcated sand
dunes.

Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

Biologically active mudflats:

Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.

The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.

Areas or structures of archaeological importance and heritage value sites:

State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the fagade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

*k k%

Annexure-ll

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRz-I A

(i)  Crude oil;
(i)  Liquefied Petroleum Gas;
(i)  Motor spirit;
(iv)  Kerosene;
(v)  Aviation fuel;
(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;
(ix)  Propane;
(x)  Compressed Natural Gas;
(xi)  Naphtha;
(xii)  Furnace oil;
(xiii)  Low Sulphur Heavy Stock;



97

1845

[ 9T 1I-E0€ 3(i) ] R T TSI ¢ STHTEROT 47
(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii)  Mono ethylene glycol;
(xviii)  Paraxylene;
(xix)  Ethane;
(xx)  Butadine;
(xxi)  Methanol;
(xxii)  Caustic;
(xxiii)  Bitumen.
Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRZz-II

Construction of beach resorts or hotels in designated areas of CRZ-Il for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i)

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

if the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRZ-lll

Construction of beach resorts and hotels in designated areas of CRZ- Ill for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(vi)

(Vi)

(viii)

(i)

(xiii)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line;

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

If the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1.

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOI has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-1ll dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(V) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (vilage) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iii) HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5.

Classification of CRZ areas:

(iv)

(Vi)
(Vi)

(viii)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-| area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-1V shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, 11, Ill, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

(ii)

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

*kkkk
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ANNEXURE-V

PROJECT INFORMATION DETAILS
PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)
(i) Fresh Clearance under CRZ
(i)  Amendment to an already issued CRZ clearance
(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant
Address of the Applicant
Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(iii) FSI ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(i) Depth of outfall point

iif) Length of pipeline

(v) Depth of excavation

)
(iii)
(iv) Length traversing CRZ area
)
) Width of excavation

(vi
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil and grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
(i)  Name of chemical
(i)  End use of the chemical
(iii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(iii) No. of rigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(iii) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of atomic minerals
(i) Capacity of mining
(i)  Type of mineral to be extracted

(i)  End use of the mineral
(iv)  Government order for mining lease/exploration and approved mining plan details

(v) Extent of mining lease area
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. Sewage Treatment Plants

(i)
(i)
(i)

(iv)

Capacity
Total area of construction

Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

Whether discharge is in sea water/creek?

If yes

Distance of marine outfall point from shore/from the tidal river bank
Depth of outfall point from sea water/river water surface

Depth of seabed/riverbed at outfall point

J. Lighthouse

(i)
(ii)

Total ground area of foundation/platform
Height of the structure

K. Wind Mills

(i)
(i)
(iii)
(iv)
(v)
(vi)
L. Others
(i)
(i)

Capacity (MW)

Height of the windmill

Diameter of the windmill

Length of blade

Speed of rotation

Transmission lines (overhead or underground)

Please specify with salient features
Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple
CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest
project boundary (in meters) from HTL to be stated

(i) Uplo

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project

locatio
(i) Uplo

ad Map (kml file)

n including other notified ESAs prepared
ad Map (kml file)

C. CRZ map 1:25000 scale covering 7 km radius around Project site

(i) Uplo

ad Map (kml file)

7. PROJECT LOCATED IN (Select Type)

(i)
(i)
(i)

Non eroding Coast
Low and Medium eroding coast
High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(iii) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
e Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(i) Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
(i) Summary details of EIA (Terrestrial) Studies
(i)  Upload Recommendation made in ElIAs (Upload document)
(iii) State period of Study

B. Marine Studies
(i) Summary details of EIA (Marine) Studies
(i)  Upload Recommendation made in ElIAs (Upload document)
(iii) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(iii) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i) Type of solid waste
(i)  Quantity of solid waste generated
(iii)  Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in Kkilo litres per day (KLD)
(i)  Quantity of water required
(i)  Source of water
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(i)

If Ground water (Upload a copy of approval from Central Ground Water Authority or

other authorised body)
(iv)
(v)
(vi)

If other Source (Upload a copy of permission from competent authority)
Mode of transport
Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)
Type/ Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment
Source | Waste Capacity Method Disposal | Discharged | Water used in

Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)

per Day)

17.

18.

19.

20.

21.

22,

23.

DETAILS OF RAINWATER HARVESTING
(i)
(ii)

(iii)
(iv) Capacity of pits

ENERGY REQUIREMENT AND SOURCES
(i)
(ii)
(iii)  Upload Copy of Agreement (upload pdf only)
(iv) Stand by Arrangement (Details)

ENERGY EFFICIENCY/SAVING MEASURES
(i)
(i) Details of savings

RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY
(i)
(i) Compliance status of the Conditions Imposed

WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

If YES,
(i)
(i) Status of proposal for EC (as applicable)

SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

DETAILS OF COURT CASES Whether there is any Court Cases pending against the project
and/or land in which the project is proposed to be set up? (Yes/No)

No. of Storage tanks
Total capacity of tanks
No. of Recharge Pits

Total Power Requirements (kwh)
Source

Source/Mode

Upload Copy of CZMA recommendations (Upload pdf only)

the category thereof

If Yes, Pending or Disposed (Select relevant)
(i)
(ii)

Name of the Court (Supreme Court, High Court, National Green Tribunal)
Case No.
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(iiiy Case Details

(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)

24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed
therefore.

Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A L O K Digitally signed
by ALOK KUMAR

Date: 2019.01.21
KU MA 14:33:36 +05'30'
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Item No.8 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]
ORIGINAL APPLICATION NO.117 OF 2024 (WZ)

WITH
I.A.NO.288/2024 IN O.A. NO.117/2024 (WZ)

Tulsidas Sridhar Naik & Ors. ... Applicants
Versus
State of Goa & Ors. ... Respondents

Date of Hearing : 07.01.2025

CORAM : HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicants :  Ms. Ronita Bhattacharya, Advocate

Respondents :  Ms. Manasi Joshi, Advocate with Ms. Pooja Natu, Advocate
for R-1 and R-6
Mr. Abhay Itagi, Advocate with Ms. Vidhi Bhasin, i/b
M.V. Kini Law Firm, for R-3, R-4 and R-5
Mr. Rahul Garg, Advocate for R-7

ORDER
1. The issue involved in the present matter is as to whether the area of
the project in question is exceeding 1,50,000 sq.mtrs to qualify the project in
category 8(b) of Schedule-I of the Environmental Impact Assessment (EIA)
Notification, 2006. We wanted respondent No.7 — MoEF&CC to file their
affidavit in this regard and the said affidavit dated 06.01.2025 has been
submitted today, wherein in paragraph No.8, it has been stated that
proposal for the project in question has not yet been received by the
Ministry, as a result of which specific dimensions and details of the project
are not available so as to render a definitive opinion about the
permissions/clearances required for the project at this stge. Further it is
mentioned that construction of a standalone bridge does not attract the
provisions of the EIA Notification, 2006 unless it forms part of a National
Highway project, which is covered under Item/category 7(f) of the said

Notification and it is made clear that the construction of a bridge is

Page 1 of 4
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permissible and regulated in specific zones within coastal areas as per the
provisions of the CRZ Notification, 2011/2019.

2. From the reply-affidavit of respondent No. 7, referred to above, it is
apparent that because the specific dimensions and details of the project have
not been submitted by the Project Proponent before the MoEF&CC, no clear
reply has been given as to whether the project in question falls in category/
item 8(b) of the EIA Notification, 2006. We also find that no clear length as
well as width of the area of the project in question has been given. It is
difficult for us to calculate as to whether the area of the project in question
is exceeding 1,50,000 sq.mtrs to qualify the project in category 8(b) of
Schedule-I of the EIA Notification, 2006. Therefore, we direct learned counsel
for respondent No.3 to provide these details along with the map, mentioning
therein specific area involved with dimensions so that we may express our
opinion as to whether the project in question falls in category 8(b) of
Schedule-I of EIA Notification, 2006.

3. As regards category 7(f) of Schedule-I of the EIA Notification, 2006, it
is submitted by learned counsel for respondent No.3 that the length of bridge
is 5.277 kms. , which is less than 100 kms and total area/alignment does
not exceed the permissible limit as per category 7(f), involving the right of
way or land acquisition greater than 40 mtrs on existing alignments and 60
mtrs on re-alignments or by-passes, if a construction is being done for
Highways. Therefore, the construction of the project in question does not fall
within category 7(f) of Schedule-I, which is being disputed by the learned
counsel for the applicants.

4. Learned counsel for the applicants, at this stage, reiterates the stand
earlier taken by them that the area of the project is 2,27,800 sq.mtrs, details
of which are given at pages 578 and 579 of the paper-book in their affidavit
dated 12.07.2024, which is being disputed by the learned counsel for
respondent No.3 and the judgment of the Hon’ble Supreme Court delivered
in the case of Project Director, Project Implementation Unit vs. P.V.

Krishnamoorthy and others; (2021)3 SCC 572, is relied upon and

Page 2 of 4
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reiterated, wherein our attention is drawn to paragraph Nos.93, 95, 96, 98
and 99 and it is urged that paragraph 93 of the said judgment should be
read to include CRZ Notification, 2011, as regards requirement of prior
Environmental Clearance (EC), which is disputed by the leaned counsel for
respondent No.3 saying that had that been the position, the Hon’ble
Supreme Court would have specifically mentioned about CRZ Notification,
which is missing. We would like to take up this matter on the next date
when the specific details are provided by respondent No.3 to this Tribunal in
respect of the area of the project in question.

S. Learned counsel for the applicants, at this juncture, presses [.A.
No.288/2024 praying for grant of interim relief and emphasized that the
same should be disposed of at the earliest. Copy of the said I.A. has already
been served to learned counsel for respondent No.3 and other respondents.
None has filed reply-affidavit to the said [.A. Learned counsel for respondent
No.3 submits that he will file the reply within a week. We grant a week’s
time from the date of uploading of this order for the same. Copy of the reply
that would be filed by respondent No.3 shall be served by respondent No.3 to
the learned counsel for the applicants in advance, who may file rejoinder to
the same, if any within a week thereafter.

6. We would like to refer here the judgment dated 12.02.2015 delivered
by this Tribunal (Principal Bench) in Original Application No.137 of 2014
(Vikrant Kumar Tongad Vs. Delhi Tourism and Transportation
Corporation & Ors.), paragraph No.10 of which reads as under:

“The present project, as per the affidavit filed by Respondent No.]1
relates to construction of an eight-lane wide bridge across River
Yamuna, connecting Eastern and Western parts of Delhi. This was
necessitated for the purpose of easing out the traffic congestion. The old
bridge over River Yamuna at Wazirabad was to be retained for
movement of slow traffic. This was primarily to feed fast developing
areas of Yamuna Vihar, Gokol Puri, Nand Nagri and Inter-State Traffic
from Ghaziabad, Sahibabad, Loni on Eastern side and Timarpur,
Azadpur, Burari, Mukherjee Nagar, Mall Road etc on the Western side.

Development of this ‘Signature Bridge’ was imperative and in the
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interest of general public, in order to ease the traffic and meet the needs

of the residents across.”

7. It appears that this Tribunal has already held that the construction of
a bridge, if involves an area exceeding 1,50,000 sq.mtrs, the same would fall
in category/item 8(b) of Schedule-I of EIA Notification, 2006. Because of
this only, we deem it appropriate to have clear area of the bridge in question,
to be submitted before us by respondent No.3.

8. We would also like MoEF&CC to give its opinion by way of an affidavit
as to whether, if the area of a bridge/project is exceeding 1,50,000 sq.mtrs,
would it fall in the area development project under category 8(b) of Schedule-
I of EIA Notification, 2006. The said affidavit shall be filed from the side of
MoEF&CC within two weeks from the date of uploading of this order.

0. Put up this matter for further consideration and hearing on I.A.

No.288/2024, on 17.02.2025.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
January 07, 2025
ORIGINAL APPLICATION NO.117 OF 2024 (WZ)

npj
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ITEM NO.70 COURT NO.4 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 166/2025

VANASHAKTI Petitioner(s)
VERSUS

UNION OF INDIA Respondent(s)

(IA No. 48655/2025 - STAY APPLICATION)

Date : 24-02-2025 This matter was called on for hearing today.

CORAM

HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s)
Mr. Gopal Sankaranarayanan, Sr.Adv.
Mr. Vanshdeep Dalmia, AOR
Ms. Anisha Jain, Adv.
Ms. Shambhavi Singh, Adv.
Mr. Don Mathew, Adv.
Ms. Ishita Choudhary, Adv.
For Respondent(s)
UPON hearing the counsel the Court made the following
ORDER
Issue notice returnable on 28t" March, 2025.
In the meanwhile, there will be stay of operation
and implementation of the impugned Notification dated 29t"

January, 2025 (Annexure P-24) as well as Office

Memorandum dated 30" January, 2025 (Annexure P-25).

Signf::r;iolVenfied (ANITA MALHOTRA) (AVGV RAMU)
ey, AR-CUM-PS COURT MASTER

Date: 20;
18:44:16|
Reason: Er
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